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LOK SABHA DEBATES

LOK SABHA

Saturday, August 12, 1978[Sravana 21, 1900
(Saka)

Lok Sabha met at Eleven of the Clock.
[Mw. Depury Speaxer in the Chair]
PAPERS LAID ON THE TABLE

MR. DEPUTY-SPEAKLER : Papers
«0 be laid.

Mr. Zulfiquarullah.

NoTtiricaTion UNDER CeENTRAL Excise
RuLEs, 1944 RE. EXEMPTION FROM DUTY
oN Ccar Tar DISTILLATES.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH) : 1 beg to lay
on the Table a copy of Notification No.
G.S.R. g7 (Hindi and English versions)
pulished in Gazette of India dated the 5th
August, 1978 together with an explana-
tory memorandum regarding exemiption
Trom duty on Coal Tar distillates, issued
under the Central Excise Rules, 1944.
[Plazed in Likrary. See No. LT-2623/7R].

SHRI K. LAKKAPPA (Tumkunr) : Sir,
I want to raise an objection on this. ..
(Interruptions).

MR. DEPUTY-SPEAKER : What is
your objection ?
— (Interruptions), The discussion on the
flood situation comes later, we are now on
Papers to be laid.

Yes, Mr. Lakkappa, what is your ob-
jection ?

SHRI K. LAKKAPPA : The junior
Ministers come here wvery occasionally.
Sometimes they are only assigned with
the duty of laying papers. (fnterrup-
tions).

MR. DEPUTY-SPEAKER : Mr,
‘Chandra Shekhar Singh, please hold
your patience. I have allowed him to
:raise whe objection.

SHRI K. LAKKAPPA : Only occa-
~sionally the Junior Ministers come here
and that too, only to lay the papers.

2

Some time back I raised an_issue that
it was reported in the J[ndian Express that
the Junior Ministers have made a com-
plaint to the Prime Minister in respect
oli" assignment of duties and powers to
them.

MR. DEPUTY-SPEAKER : But what
is your objection on this paper ?

SHRI K. LAKKAPPA : Therefore, 1
request. . . (Inlerrupt’ons).

MR. DEPUTY-SPEAKER : Please
take your scat. I am dealing with
him.

Let me tell the hun, Members that when
I allow a particular Member to raise his
objection, T will deal with him and not
the entire House.

SHRI K. LAKKAPPA : All the
Junior Ministers have formed an Asso-
ciation and they have made a complaint
to the Prime Minister to give them more
powers so as to enable them to discharge
their duties as Junior Ministers. Un-
fortunately, to-day, Sir, we have been

observing a Junior Minister is only assi-
gned with this small power.

MR. DEPUTY-SPEAKER : This is
not an objection. Now 1 call..

SHRI K. LAKKAPPA : Sir, assign-
ment of duties to Junior Ministersis a
very serious mnatter,

SHRI EDUARDO FALEIRO
(Mormugao): You cannot dismissit so
summarily.

MR. DEPUTY-SPEAKER : It does
not arise.

SHRI EDUARDO FALEIRO : Will
you please hear him fully ?  Alse please
gwc me a minute.

Now, Sir, the State Ministers have
gone to the Presss saying that they have
no work assigned to them....

MR. DEPUTY-SPEAKER : That
does not arise. Mr. Faleiro, this is not
the occasion.
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ASSENT TO BILLS

SECRETARY : Sir, I lay on the
Table following three Bills passed by the
Houses of Parliament during the current
semion and amsented to since a report was
last a::'nnde to the House on the 18th July,
1978: —

1. The Clutoms Tariffl (Amendment)
Bill, 1978.

2. The Insolvency Laws (Amend-
ment) Bill, 1978,

3. The Taxation Laws (Amendment)
Bill, 1978.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): With your
permission, Sir, [ risc to announce that
Government Business in this House dur-
ing the week commencing 14th August,
1978, will consist of 1=

(1) Further consideration and re-
ference to Joint Commitiee  of
the Scheduled Castes and Sche-
duled Tribes Orders (Amend-
ment) Bill, :978.

(2) Discussion and voting of the
Supplementary  Demards  for
Grants (General) for 1958-50.

(3) Consideration and passing of
the Coast Guard Bill, 1974, as
passed by Rajya Saha.

(4) Discussion on the  Resolution
secking disapproval of the Delhi
Police Ordinance, 1978 and con-
sideration and passing of the
Delhi Police Bill, 1978.

(3) Consideration and passing of the
Prize Chits and Money Circula-
tion Schemes (Banning) Bill,
1976.

2. It is also proposed to provide discus-
sion on :

(a) Motion regarding recentincidents
in Marathwada region of Maha-
rashtra, at 4 P.M. on Monday,
the 14th August, 1978; and

(bi Motion by Shri Jyotirmoy Bosu
regarding amendment of the
Representation of the People
Act on Wednesday, the 16th
August, 1978.
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MR. DEPUTY-SPEAKER : Prof.
Mavalankar. Please be very briefl.

PROF. P. G. MAVALANKAR
(Gandhinagar) : Mr. Deputy-Speaker
Sir, 1 WDIS:.IM very brief. I am very
sorry to find that although four weeks of
this current session have passed and only
two are left==I can understand that next
week there are two holidays and there-
fore Government busincss has already
accumulated and it is very difficult for
them to get through too many bills—
my main point is for these Bills for which
I have been asking again and again—
the introduction of the Anti-Defecticn
Bill and the Comprehensive Industrial
Relations Bill. I am appcaling to the
Minister to at least introduce these
two Bills so that they may be considered
by the country at large, and also per-
haps be gone into carefully by the Se-
lect Committees. Unless they are intro-
duced, what will happen? So, my point
is that these Bills should be intreduced at
early as possible. They should be intro-
dured next week,

SHRI K. LAKKAPPA (Tumkuri:
My point is this.

MR. DEPUTY-SPEAKLR: Mr.
Lakkal)p:l, you can make your own align-
ment later,

PROF. P. G. MAVALANKAR: I
am for introduction of the Anti-Defenticn
Bill and the Comprehensive Industrial
Relations Bill for a proper discussien by
the country at large.

SHRI K. LAKKAPPA @ T am cppos-
cd to this Bill.

PROF. P. G. MAVAIAMKAR @ Yeu
have every right tu  defect.

MR. DEPUTY-SPEAKER : Mr.
Lakkappa, you can make your align-
ment later. Let him have his say,

PROF. P. G. MAVALANKAR
Thank you very much. My two other
points arc very hrief. Firstly, on princi-
ple, I am opposed to the provision of
pension to former Members of Parlia-
ment. There can be other methods of
giving them relief and benefit. I can
understand that. But, the whole point of
giving pension to former Members of Par-
liament—on principle, 1 am op&?mtd.
I have been asking my friends, overs
ment leaders and the Minister for Par-
liamentary Affairs, in particular, to come
forward with the Bill. He has been giving
us assurances; there are somelike me who
want repeal of pension; there are rome
other members who want a rise in the
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pension, Therefore, when a decision is
to be taken, whatever may be the de-
cision, let him come to the House with
a Bill. I am for annulling the Bill for
p=nsion to former Members of Parliament.

I think it is wrong on principle and itisalso

unecthical.

Lastly, I want the Minister for Parlia-
mentary Affairs to convey my request to
the Minister for Communications, Shri
Brij Lal Verma to come forward  with a
statement to the House next  week as
part of the Government business regarding
a very strange situalion about the tcle-
phone facilities being available in uiban
agglomeration. What happens is that I
come from Ahmedabad—1 come from
the City of Ahmedabad, my home con-
stituency, 1 find that  Ahmedabad city
zone has been so divided in terms of tele-
phone facilities that some of the arcas
which were until only recently part of the
Ahmedabad City zone,  Alunedaad Tele-
phone zone, have been  arbitrarvily and
suddenly, without giving  proper justis
fication. taken owt from Ahmedabad with
the rvesult that only the peripheri of
Ahmedabad have now  got the 5.1.D.
facilities and localities like Vatva arc left
out of Ahmedabad, whereas in - Bombay
and Thana or Delhi and Faridabad and
in all such places, even though the regiuns
are large, they have STD  facilities, as
with Faridabad and Delhi. STD facility
is also available in Bombay and Thana,
but not 1o Vatva which is almost on  the
border . (Interruptions), 1 want the facility
to Faridabad and Delhi to continue,
The same thing should apply to Ahmed-
abad also. just as it is in the case of Thana
and Bombay.

SHRI  DINEN BHATTACHARYA
(Serampore) :  Same  thing applies to
Calcutta also.

PROF. PIG. MAVALANKAR : In
all these E]ltﬂ—il‘l the urban agglomera-
tions—where important industrial estates
have come up and in all the main suburbs

which were linked up with the main cities,
there were no 5.T.Ds; they were part of
the local telephones.  With the STD work
having increased the telephones are not
working properly. So  he must change
the polivy regading urban agglomeration,
and give the same facilities on a uniform
basis. ‘That is my submission.

MR. DEPUTY-SPEAKR : Mr
Chandrappan. You mention Point
Nos. 1, 2 and 4. Point No. 4 is a State
matter.

SHRI C. K. CHANDRAPPAN
(Cannanore) : How is it astate matter?
Anyway, the first point I would like to
state is this. This news has appeared

in the newspapers that the Government
have decided to purchase the deep pene-
tration aircraft Jagaur, made in U.K.
The question is this. In regard to this
purchase the report also says that the
manufacturers of the aircraft.. .

SHRI PURNANARAYAN SINHA
(Tezpur) : Sir, it is 11-10 now. There
is a motion in my name. But some
other mattes are being raised.

MR. DEPUTY SPEAKER : If
you stick to the order paper every day
I will be only too glad ! '

SHRI C. K. CHANDRAPPAN : The
manufacturers, itappears, have cntered
intio a deal with somne of their Indian
counterparts, Indian dcalers; and it a
pears that 5 per cent of the cost of air-
craftis offered asslash money. It is a
very scrious allegation. This scandal
should be looked into. 1 demand of the
Government that they should institute a
probe into it and comie to the Houste with
a statement as to what has really hapen-
ed inregard to this aircraft deal.

Sccondly, this morning, a very alarming
news item has been broadcast by the All
India Radio which says that the USA,
after all the friendship operation done by
Dr. Subramaniam Swamy, has finally
come to the conclusion that Pakistan
should be given arms. They have offered
millions of dollars worth of ground to-
air missiles and armoured personnel car-
riers to Pakistan. 1t is a very serious
matter. [ think the Minister should come
with a statement to the House.  The
matter should be thoroughly discussed
Leees Anlmy dird point is s, .

MR. DEPUTY SPEAKER : “Lhird
and last poinl.

SHRI C. K. CHANDRAPPAN : My
third point is this. Last week [ request-
ed thz Government to place the reporton
,&‘awaharhl Nehru University on  the

able of the House. They have not
placed the Report beforethe House, This
13 because there is somethingstinking in
the State of Denmark. They do not
want to place it on the Taglc of the
House. At the same time, while they
are concealing the report from the pub-
lic, they have started witch-hunting al-
rcady against the university teachers.
There is an attempt in which the RSS is
interested to change the character of the
JNU.

DR. SUBRAMANIAM SWAMY :
(Bomay North-East) : The question
was about the affiliation of the southern
college to the Jawaharlal Nehru U ni-
versity.
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SHRI C. K. CHANDRAPPAN: It is
high time that Government comes forward
with this Ry t before the House and
Iet us have a discussion. In the meatime,
they should assure us that this witch-hunt
going on will be stopped and that they
will not do anything to change the charac-
ter of the Jawaharlal Nehru University.
‘Thank you.

DR. SUBRAMANIAM SWAMY :
What he says is rather out of the way;
there is no witch-hunt.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA):  Mr.
Deputy Speaker, Sir the last day of the
week is a day to which hoth my good
friend Prof. Mavalankar and 1
book firward, bhecause, 1 have a
feeling \hat on every such occasion  he
reminds us of the role that he playsasa
vigilant hon. Member of the House and

ives us many suggestions  about matters

at weshould bring before the House.

As far as the two Bills which he referred
to arc concerned. the Bill on Defec tion
and the Bill on  Industrial Relations, .,

PROF. P. G. MAVALANKAR
(Gandhinagar) : Not defection,  but
Anti-defection Bill.

SHRI RAVINDRA WVARMA : Ay,
hon. fiiend, being a Professor,  under-
stands, that when 1 say Bill on  Defer-
tion, it does not m-an for defection, but
it is the anti-def-ction Bill. He is well
aware of it. But sometimes he is not
merely n profrssor: but he also reminds
us of the role of th = nischievous student!
As far & both thes~ Bills are concerned,
Government belicves that it will b possi-
ble for us to introdduce them before the
end of the session.  Then, my friend
Mr. Lakkappa referred to some problems
he has about redignment. 1 do not
think I am called wpon to to give him
any answer or advier.  Then, Sir, my
good frirnd Mr. M valankar alse  refer-
red to telephone facilities in urban coglo-
merations, These - marks of his will be
conveved to the Ainister of Communi-
cations, as he wart . I have taken due
note of the commer that my hon. friend
madr on pensions.  “In the questinn that
Mr. Chundrappar  ised, Sir, I am one
of those who admir = contributions very
much. T have to- ' - also had the necas
sion to admire hiti  “nuity, the it g nuity
with which he ear s any ocemsion to

bring b-fore the 1 s* any subj e+ that
are upprrmostin b sind. His romarks
abo it to-day’s ne -pers almes made
me f-cl that I w ! stening to sopvone

reading the “‘Stop ' ress” news. 1 have
nothing more to ac'c
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MR. DEPUTY-SPEAKER : Mr.
Varma, you can move the motion now.

1x- 16 hrs.
BUSINESS ADVISORY COMMITTEE.
TWENTY-SECOND REFURT

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHR1 RAVINDRA VARMA) : L
beg to move @

**That this House do agree with the
Twenty-sccond  Report of the
Business  Advisory Committee
presented to the House on the
11th August, 1978.""

MR. DEPUTY-SPEAKER : The
question is :

**T'hat this House do agree with the
Twenty-second  Report of the
Business  Advisory  Committee.
presented 1o the House on the
tith August, 1g78.""

The motion was adopted.

MR, DEPUTY-SPEAKER :  Now

discussion under rule 193,
wt gwEw (dwfom) @ s=dAm F9reTs
HERA, 779 Z169E 71AAT § W aeA ara
wga & wAfAv wa-aw faaz & zvew fagn amd

11 17 hrs.

DISCUSSION RE: ANNUAL RAVAG-
ES OF FLOODS IN VARIOUS PARTS
OF THE COUNTRY

SHRI PURNANARAYAN SINHA
[(Tezpur) @ Sir, 1 beg o raise a discus-
sion un the annual ravages of floods in
various parts of the country.

Sir, it is with a great amount of regree
that | have to mention before the hon.
Members of the House of the calamities
which have been perpetrated by the two
rivers of India, viz. Ganga and Brahma-
putra, perennially, from year to year for
the last 50 years. The present picture,
in 1978, is this :

In Assam, the Brahmaputra and its
tributaries breached at 19 placcs, flooded
2- 29 lakh hectares, aflecting a popula-
tion of 2 lakhs in 440 villages. They de-
stroyrd ©° 19 hectare of jute and paddy
crops. Officially 2 lives' were lost, im
additien to some heac of cattle.
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In Bihar, the Adhwara of rives
Bagmati Punpun and Kosi ted the
districts of Champaran, Sitamar hi,
Muzaffarpur, Samastipur, Monghyr,
Sahrsa, Darbhanga and ttiah;  they
flooded 5 17 hectares, affecting go lakhs
of population, damaging cn over

1 70 hectares, valued at Rs.12- 1 khs,
n?‘uﬂo families were uprooted, because
of damage to their houses, Public  uti-
lities worth Rs. o 47 lakhs were damaged
and 27 human lives and 4 heads of catile
were lost, according to Government re-

ports.

In KRajasthan, the districts of _]hun-
jhunu, Sikar, Churu, Bharatpur, Alwar
Jaipur, Bikaner and Sri Ganga Nagar
were flonded, damaging crops over 2°B1
lakhs hectares, affecting 75,000 people.
91,000 houses and  taking 61 human
lives—all worth Rs. 5 crores.

In Unar Pradesh, Ghagra and Rapti
in eastern UP flooded Gonda, Basti,
Baharich and Guiakhpur affecting B1oo
villages with 37 lakh prople were affected
and crops over 12°55 hectares were
damaged and 116 humanlives and 2lig
heads of catille were lost. Total damage
is estimatedd  at Rs. 10 crores,

These are all official figures. Govern-
ment’s preliminary reports indicate that
upte 31-7-1978, 27346 lakhs hecrares of
arca was atfected, involving 727 lalkh:
of people.  and crops over 1-go hectares
were damaged and public utilities worth
Rs. go- 53 lakhs were damaged. And
there was a loss of 203 hiuman lives and
ti2n heads of caule.

‘These are the official figures. Non-
official figures had been discussed in this
House ecarlier, and in the other House
also. We find that in Assam more than
7 lives had been lost and 450 heads of
cattle perished ; nearly 200 lives were
lost in U.P. and 138 lives in Bihar, 63 to
?n in Rajasthan. A total of 750 human
ivesand 43,000 heads of catile are being
lost every year in floods in India.

Tlie latest news this morning is that
Ganga and Ram Ganga have also crossed
the danger mark and the western U.P,
districts of Saharanpur and Uttar
Kashi arc in danger and army has been
called out to take up rescue operations.
It has been stated that both Assam and
Bihar have not asked for any money for
relief measures whereas U.P. had asked
for Rs. 50 crores. With the consent of
the Chief Minister of Assam as far back
as June, [ sent a telegram to the Prime
Minister for Rs. 6olakhsfor distribution
as relief and for plugging some breaches
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in Amam. I come to understand that
the State Government have not officially
sent any communication. The hon.
Minister of State, Shri Bhanu Pratap
Singh, stated in the other House that;
Rs. 633 crores were spent in 30 Jﬂn
and that this government will spend Ra.
680 croresin the next five years. In India
25 million hectares will be affected by
flood every year of which 37'5 per cent
area is protected by IloocP control work:
and the government proposes to raise it
to 50 per cent in the coming five years.
Considering the fl situation
and whatever discussions that have taken

lace in this House and in the other

ouse and also what the vernment
proposes to do, this has to be considered
as grave,

In the meanwhile, I have some
knowledge of what has been happening
and I could say from the records thatin
the last 48 years, thirteen committees,
expert committees and central investiga-
tion teams were sent to the Northeastern
areas to assess the extent of damage. In
1929 the Government of India flood
enquiry committee suggested  that the
river Brahmaputra should be dredged.
in order to decpen it so that all the water
that floows down from China would be
drained outinto the Bay of Bengal. Later.
one manr Mazumdar Committee suggested
multipurpuse moderation dam in some
rivers includiné Brahmaputra. In
1958 the Central Government Committee
had approved construction of dams.
The Ministers' Committer in - 1964 also
approved theconstruction of dams to hold
the waters of rivers Brahmaputra,
Dehang and Subansiri in order to check
thefloods. In1gj0two foreigners, W.A.
Stufl and H.E. Weller suggested erection
of multir%urpoac water reservoirs at the
roots of Dehang and Subansiri in Upper
Assam. In Dehang there should be a
700 fect high damn holding 20 million
cubic feet of water to generate 4o0o
megawatt hydel power and in Subansiri
the dam should be 500 fect high to hold
15 million cubic feet water to generate
2500 megawatthydelpower. In 197778
one expert Committee followed the visit
of Irrigation Minister Shri Barnala in a
helicopter. The total number of teams so
far sent to assess flood damages and messure
to be adopted are thirteen in number i1
the last 48 years of our national existence
suffering from floods. As you know,
the bed of the river Brahmaputra was
shallowed down by the ecarthquske in
1950 which shook ali eastern Assam.
From Sadiya downwards up to Daubri
the river became shallow. So, every year
the water spreads into the banks and there
occurs so much damage. I am only giving
rough figures of the damages caused last
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year. According to this comprehensive;
report prepared from the overnment
statements, IQa_livrswcrrlost, 21,35.533
people were affected over 7,951 80 3q.
km. dama in% crops standing over at
least 2,22,081"62 hectares valued at Rs.
20,14,27598. Residential houses of an
estimated value of Rs. q3.42,634 and
public utilities valurd at Rs. 38,39.663
were  destroyed in  the floods that
passed over Assam in 1977. The extent
of dammages caused in Bihar and U.P.
may be better estimated by Members from
those States who have a first-hand
knowledge of their own States. Last
Yearin Assam all the 20 sub-divisions were
affected, 17 by the river Brahmaputra and
g by the river Barak in Cachar.

What is Assam ? You move alung the
mid-stream of Brahmaputra and stretch
your hands. On either side lies the whole
of Assam, with allits resources from paddy
to crude oil and natural gas, with all i1s
ancient culture. Assam is full of natural
resources. It pays about Rs. qocn
crores of revenue directly and indirectly
to the rest of India and the Indian Govern-
ment every vear, But Assam is  Dbeing
pereonially damaged by floods. The
greatest river is land of the world, Majuli,
which is the seat of Assamese  Vaishnav
culture, is being eroded from year 10
year. What is left now is onlv  aboun
50 °, of what was originally there. The
Satra is the place where our gurus and
religious preceptors live it is the centre
of Sanskrit education and religous educa-
tion. But in fraction it has been dispersed
here and there all over the State because
of the erosions caused by flonds. The
river Brahmaputra is about 2880 km. long,
of which goo km flow through Indian
territory before it enters Bangladesh.
Including the major earthquakes of 1897
and 1950, there have been 471 earthquakes
over the last Bo years in  Assam. Of
these, the earthquakes in 1897 and 1950
were the worst which caused extensive
damages to lives and proporties. There-
fore,this riverhastn be tamed. Something
must be done to check the floods which
cause s» much damage every year not
only in Assam butin other parts of North
India. We have allthe time been asking
the Government to take some measures.
What are the measures which have
been indicated 7 I am not stating some-
thing on my own, but I am only borrowing
whatever statements have been made by
the Government. Mr Bhanu Pratap
Singh said in the Lok Sabha :

“Whatever figures of loss had been
iven they were received. from the
tate Governments because the

Central Government has no
agtncy other than the State
overnments to collect necessary
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information about lots caused by
floods. There is no doubt that
there have heen huge loss of
lifc and property caused by
these floods. The main reason
for it was that floods came
suddenly in the third week of
July lnX people did not get any
time to evacuate their stock of
foodgrains.

However, the loss caused by floods
could not be minimised. The
information and statistics regar-
ding that loss was based on
the information and statistics
supplied Ly the State Govern.
ments.

QOur Government had made an
endeavour to tackle this problem
with the cooperation of Nepal
Government. During our Prime
Minister's last visit to Nepal, it
had been accepted in principle
that both the Governments would
jointlytakemeasurestoformulate
flood contral schemes. Those
schemes were now under pre-
paration, butthey would certainly
take some time".

And in the other House, thesame minis-
ter has stated

“‘According to that scheme Com-
mittees had been set up. The
engineers and experts of both
the countries were finalising the
schemes. Sinceit was an inter-
national plan and for that we
would have to provide electric

ower and it would take time
ll::!r its completion”. The Minis-
ters assured that there would be
no delay in the work on account
of finance and as soon as the
survey work was completed and
their blue prints were ready the
work would start....He further
stated :

“Regarding the Brahmaputra, the
work would be completed soon.
A Bill had been prepared and
sent to the States concerned for
their comments. The final
decision of the State had been
received on 17th July..”.

“Regarding the Ganga-Cauvery
national grid..".

Now in summarising what the Govern-
ment hassaid, theGovernmentisinterested
in arriving at & cordial, I should say,
understanding or agreement with
Bangladesh, to keep Bangladesh river
waters flowing all the year round. Bangla-
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desh depends entirely on the Ganga Basin
and the water that flowed down by Ganga
into Bangladesh. Bangladesh wants tn
have gond relations with Nepal and so it
wants to finalise these schemes with Nepal
Government so far as Ganga and is
tributaries are concerned. Banglade:h
docanot very much depend on the water
of Brahmaputra and as it nautrally
flows down into Bangladesh. they can
utilise it in whatever way they like

Therefore, T would speak with a great
amount of vehemance against the steps
taken by the Government of India so
far as the control of Brahmaputra is
concerned.  We have at the same tine
to consider that Brahmaputra flows from
Manasarover in Tibet and China and
unless the river is contralled somewhere
in China or in the hills, it will not be
postible to check the flonds that comes
every vear and takes a heavy toll of life.
On an average, 760 lives are taken every
year by the %nnds in India and 43.000
heads of cattles perish as 1 said earlier.
Considering the  extensive damagee that
is caused every vear. could our Gevern-
ment sleep over the subject 2 Could
they show us the example of dav dreaming
that there will be a girdle of canal, all
over the country. Somehody suggested
thatin ord: r to check floods coming down
to the plainy, there should be a  deep
cannal allround the Himalayan foothills.
in order to allow the water to flow down
sea Rajasthan to Cauvery and then on
to South and then come back to Bay of
Bengal. This is a day-dream and it will
cost crores of rupees, if at allitis possible
and it will take scores of years and decades
will pass by before the results are seen.
So, our Government must not sleep over
such day dreaming projects as Ganga-
Cauvery Link Project orgirdlesallover the
country, as was plarmrd by seune engineer.

One ex-Minister—while he was —
Minister, he did not take up any plan or
project—=after he was turned out of the
Cabinet, he is Mr VKRV Rao—he pub-
lished a book in which he encouraged
such a girdle all over the country in
order to check floods and guarantee the
flow of water in every river all the year
round. It is a pious wish and wishful
thinking. I do not believe that will come
up in ourlifetime,in the lifetime of most
of the hon. Members. of this House.

I want that something concrete should
be done. I come from a State viz.,
Awuam the greatest problem of which is
flgods. It is from Brahmaputra. When
I went to take my bath in Brahmaputra,
I was taught to recite this sloka :

SRAVANA 21, 1900 (SAKA)
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WA W3 17 WA WATT TR AR,

wHTY TewEa: qd fgd ¥ g7

At I have been reciting this sloka I
consider it a river of my virtue, a river
of my dharma, a river of my morha. But
it has proved to be a river of my sorrow,
perennial sorrow. From Brahmaputra,
it has now come to Cianga :

At Ao ar s TEl faremfad,
A afafr fasarr o & g€ argar

S =it has hecomer gzaqmfaay Ttisex-
t*a 11y its ravages upto Ramganga, Uttar
Kt il Basrathi. Tt has taken a tur-
bulent form and it has been  causing
extensive damage.

I would urge upon the Government and
alse upon this House to take some urgent
concrete steps to control the flood situation
in the eountry.  All the information that
is available is not atmy command at the
moment in respect of other States. But
coming from Assam as I do, I appeal to
the Governmentifitis necessary, we could
go to the World Bank, to the UNO for
help. This is an international problem.
It roneerns China, it concerns India;
it concerns Bangladesh. It is an inter-
national question. We have been
sending our delegations to the UNO to
address it on different subject s but not
on this subject of floods which has been
causing so much of damage every year
to our people, taking a heavy tool of
precious lives of people and also of valuable
cattle and causing loss of property. The
deep-set villages as cultural centres of the
Assamese civilisation are being croded
and engulfed by the river Brahmaputra
from year to year,

The fine old city of Dibrugarh is nowhere
on the surface. Itisin the mid-stream.
It has to be shifted miles downwards to the
south in order to be located in temporary
sheds. That is what is happening. My
coastituency of Tezpur has got hills on the
banks of the river Brahmaputra. Ttwill
be split into two by the Channels of
Brahmaputra unless some steps are taken
immediately to check the floods.

So, I would humbly request the Govern-
ment not to sleep over this matter but to
take some concrete measures. I would
urge upon the Government to do some-
thing about it not only in Assam but also
in Bihar and other flood-aflected States.

I understand=—I have not seen it=in
China, they have harnessed all the hill
rivers by constructing small chains of
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hydel projects. They have created

enough power. Each hydel project is
indep=ndent of the other due to overhead
links, if one project fails, the other prnjcct
continues to supply power. That gives
an unending supply of power. There s
an acute shortage of power in West
Bengal. They are asking for more puwer.
There is shortage of electricity. 1 this
power is created in the Ganga basin, in
hill rivers from Nepal or hill rivers frem
the Himalavas in Assam, there will be an
abundant supply of power in the ecastern
parts of India and it will be able to supply
power to northern parts of India between

Amam to Delhi.

In the end, I again submit and urge
upon the Government not to sleep over
the matter and to take urgent steps to
harness all the resources attheir disposal
in order to check floods, and save the
precious lives of the people, the valuabe
cattle and the loss of property.

SHRI H. I.. PATWARY {Mangal
das) : I would like to draw attention
of the House to thefact that Brahmaputra
is a female river and all the others are
female rivers.

sitme wigfen fen€ (s ) - e

% gmfes oA & fon & faar amm
TgA | 0F THOA §§ §, wafewi g g fae
ww 0% TEIEfR e s At aTE 49
Wt ww & fan ge fF a7 39 fraa faw &
I T A AE | § g mAd ) feoag e
WTFA £ § Jﬁﬂm!ﬁq‘mlr"gm’rq-i in
v g3si ¥ agd oureT #AF &7AY &, agA
QAT @ | 7T A I &M § asdaa
7.4 v wim 3w & ywf g
# W'Y w9 ®1 g9 FT ATOAT W ATAT Frm
f& 3za§aawiad 509T@z g1 fafa-
™ EFfaEE IEE gHETE A OTEe
#¥ I & ) g7 A T AW Wi
At A AT afco g EE & faw
®1 wTar A femaawar 1 ag wis-
fraer fodid & & Amifas § &« & avaw w7
gwar ¢ fF A g w@rE aAa o
¥ FrTE WR IR & €9 avai A ey
ot TR IR g, Faeit FAFTADOE,
F AR AAT F TOAT ATAGL EN § IAH
TFATA grm |

TH HRY § W97 vIW & AT F sqrEaT wgih
FAXTRMA 1969 R AT UF OWY avg Wik
g e fog & s Adf Wl w9d w7

:
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L] & @iw ot qt
e R ey AW f fE ow F wEe
b Lq ] w favmmry, 3a o
Tfget T aww & 39T A 2w IR T
far, mwgq?zmgm t frad fs
o - TET & TEAAgWT,
gt nf mwntﬁmummgw
fagd aret = & 1 «) g qdt Imr
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a‘f‘:‘fﬁ‘#w‘i AR e d | F 5w A qER
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M DIPUTY-SPEAKER : Mrn
Sazs Nasan, you mast know that the lady
it 222100 for the first time in the House
ayl tizee is a tra lition that we do net
'sturb ths miiden spsech of anybody.

SHRIIMATI PARVATI KRISHNAN
{Coimbatur) H Such a scnior
M:no:r sa'l know it

SHRT M. SATYANARAYAN  RAO
{Kearimnazar) : It shows that the
M aister has no work in the Rail Bhavan.

gmA  wzfan  fegef ;. miadg
IR A1, 4 fedr ¥ 370 15 grEiw AmAr
afi wgd g fgar chafaaar s 374 g0
ALY w317 TEAT g OAfET & gt & uE aw
FEA IRT £ fF AT AT AT AT AAr
HI1LT WTATL ® Tz TIIEH B LI AN
Tfge, §9 IT®R w0zAT FfEo 0 wew A
g3 F eI AT IAT 2 Az AUTI AN T W
21 19 fasid ;giac af<ar gag af |
FIE T &N AT faAiqd aw e
wifge 3961 aAgIATE ) AITAILA FALL
A R TET I AIEAAC AT AAY, AT A
qrrdY & T ARY G W wow AH
feqrmar)  fefdt 397 #oa F IR A ow
ferddwa of AT @A T &HwT F
3%t feeds fegr ar fr 3z 33ar sz afw
qC g AT 9w M Az faqm @10 eq2m
|/ A ST OHEFST G §, ITFT qIAEAT K F )
AW *I9Y 7 47 NAT AT W IAG |
FAT 1T @F W I AR 4T AW AAEA
TTOGET 9T A AT AT TIMAT wef A
T WA ATAA IS EFL AT | OF &AL
T Wd Y qE @1, AT AT @A R w47 |

a

T aa® @ qE d az AT ®eQ § %
‘ﬁ::’fﬁ ﬁmi’rﬁﬂ;r:_z; ;‘IF’!’: 70 AT B

HYTRT A g, wAuqTm A
R, ITE Mag e qd 773 aqsgﬁiz &
T 8, A Ey Tz @ 330 & 090 w61 9
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& vy Frz W Fa wEd ) e
WY T W RIA S 49r W
A EHI WA g, MAGA FA A0 A@IT
w1 stawe g, I4% fAc 32 #O7 wAR HAT
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Wt qar A fe wifeT 39 9T s 84T TR
N 2 T NI IAE
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T §7 § W AR & 98 TTATE ST
s agent A fass Ot oo, afes e w1s A
Y, oW ot A fed oard 1 W wAA ®
waTan waa W agt & fraAl 51 frad
arft 8 o wdy wiow T qt Ww
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% £w o A & 7 997 6 a0y & A g
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MR. DEPUTY SPEAKER : Dr.
Ramji Singh, let me remind you that
there are several speakers who want to
take part in the debate. Therefore, I
will restrict it to 10 minutes per speaker.

To Tt fag :  ITTw WgmEm,
0% 193 S wraia ag a7 Tai g wr & wwer
=row gy mar B “gw & fafwe wi F

12. hrs
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gt @ awi TR 3 e aEr
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[w1e Traeft feg)
v  wfr g wam ) Eieg g wraas
t fr ot W v oW g owwd gww §
M 25 wal o g A ge wifed, afes
qg 5w W orer g wfed o e e
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FIETH AEIT, FATH WIRMT A wEA
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Flnyd control forms part of the State
sector. And, therefure, the initiation,
formalation and implementation of flood
control schemes is the responsibility of
the State Government.

ax T ww §, BT Tade @l s asda
R dAr wzw g fE oAza @ aA w0
st & f5 a3 T Wi mF TeEE

e

w3 figaw & AREnm ® oL gAr o,
g g@ 4 T a2 WK ag g v A
xreqi w1 afuew &, Tar A Qv wfwd
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W Wl ® wre ¥ qg wpw e qg W
TE AT ¥ g6 w2 fe ag ay ot guy
A1 W usig wwenm % W ATwT
dfearr ®1 g & @ fA07 g §F oo
w1 wifgd Wit ®Ag gewrR w7 qg T
g wifgd

SHRI BEDABRATA BARUA

(Kaliabor) : There have been reports
of flouds from all over the North of this
country-from Delhi to Assam. But
because of my special knowledge about
my State—=I cannot claim the same
knowledge about other States—I will
try to confine mysell entircly to my
State.

Tais morning's newspapers have re-
ported floods in various parts of  the
country—n mv State and other States,
Th= Parvatia Mauja sub-division of the
Jorhat division has been inundated. 6
villages have been inundated. Jorhat,
which is one of the most decent and
beautiful towns in the whole country,
wasreduced only last year, toa cess-pool of
muddy waters. The floods there are a
normal frature, Normally they do not
do muach harm, excepting of course
manuring the area and supplying us

fish. But it has assumed a massive
character this year and has ruined men
anl cattle, as also households.  There
has bes=n spoliation of the soil, due to
san]d bing deposited over the fertile
2011,

They come very regularly to  my
State;  somelimes they come in  more
devastatingly than at other times ;
sometimes it is more; sometimes it is
less. Thisis the problem of Brahmaputra
and its 3 tributaries. Why ? There is
so much rain fall and the river is shallow.
It is not the mischief of Brahmaputra ;
this mischiel the Brahmaputra tries to
stave off but bzing too shallow it is not
able to stave off. This is a vast drain,
the Brahmaputra. Due to  heavy
rains ovsr the Himalayas, around the
Himalayas in the south, in the hills of
Assam, Meghalaya and Nagaland,
there i3 s0 much of water it is not only
water drained from my state but also
waters drained from outside my state,
from all the states of Northeastern India,
all those waters find their way into the
Brahmiputra. The Brahmaputra is
more than the Mississipi, a state like the
United States solved the problem. OF
course this problem is even more com-
plicated, experts have said that this
problem is more complicated because
the Brahmaputra has got steep gradients ;
there is a lot of silting which Mississipi
did not have. Then Assam happens
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to be in the seizmic, carthquake area.
Since 1952 the national policy had been
to build embankments. The :950-21
earthquake had raised the surface of the
water. The embakments have to be
raised. There is a lot of silting. There
has been no understanding of the other
problem, erosion problem. Hundreds
of square miles of Assam’s good soil is
oing under Brahmaputra. This can
¢ stopped if resources were available
and if srcclgin could be done. I know
it is not entirly Centre’s fault ; the
Assam Government had not been able 10
usc the dredgers properly ; 1 am sorry
about it. But two dredgers are not
cnough. Dredging is important if erosion
has to be stopped. I believe in this
theorv that more than protection work,
dredging could stop erosion by dredging
away the islands that obstruct the water
current and makes it strike against the
bank. But not even a plan has been
made, not even astudy has been made
about our problems.

SHRI DINEN BHATTACHARYA
{Serampore) During the last 30
years ?

SHRI BEDABRATA BARUA : I
blame the Central Government, not
that I try tosave the Central Government
that ewsted. The previous  Govern-
ment at least did something ; it promised
the Brahmpaputra Commission and the
Brahmaputra Control Board Project.
It proposed a Billl. It did something ;
it went on doing something. Unfor-
tunately the previouus government as
well as this government are only opposed
to providing finances. The history of
the Bill had been described. Since
you have told Members not  to take
nore than ten minutes, I do not want to
repeat it. A modified Bill was brought.
That was done by the previous govern-
ment. But the present government has
imposed the silence of the grave over
this problem in the last onc and half
years ; nothing is heard about it, nothing
has been done ; no advance step had been
taken. Assam is thought to be not
even important enough to get the august
attention of this government. That is
what I seriously object to. Money is
the issue. Why cannot you provide
money ? River comes from China;
waters from different states come. Itisa
soluble problem. If the river of Sorrow
could be trained, why can not the Brahma-
putra be trained ? When my state is
concerned, somehow the problem be-
comes different. There are national
highways on which the Central Govern-
ment will spend money. For national
railways, funds are provided by the
Central Government. But when it
comes to national watcrways, even a
decision that there should be a national
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waterway for Brahmaputra or Ganga is
not taken. When it comes to backwad
areas and Assam, even the decision is
not taken., For other things, =mny
amount of funds can be provided. For
electrification, for railways, etc. any
amount of funds are provided. For
heaven’s sake, please at least constitute
the Board and start work on the master
plan. Some plan must be there. The
House will be surprised to know that all
this talk about Brahmaputra has not led
even to a master plan. The pen has
not bzen put on paper. There has
bzen no plan even to study this problem.
I am not saying about solution. Not
even the study has been started on the
basis that certain disputes have been
raised. Assam pro.ides hundreds of
crores of rupees in fareign exchange and
by way of central excise. But we do not
get anything. We get no income-tax
b:cause our companies are registered
outside Assam., In regard to finances,
we are not at the receiving end.  Always
a dispute is  provoked. hen they want
to scuttle a project, they will provoke a
dispute. We have got used to this.
If it is a case of a B. G. linc in Assam,
they will say whether you want a bridge
here or not ; they will try to put forward
alternative proposals so that Mem
from Assam may be divided. But since
they refuse to be divided, the Gover-
m=nt will proceed at a very slow pace
and probably in 30 years they would not
complete it. Similarly, in regard to
the piper mill, they started a dispute.
The Assam Government is not very
advanced and it cannot tackle these
problems alone. If there is a  some
disturbances in Manipur, within 30
minutes the army will reach there.
But if therc has to be asiudy of the flood
situation in  Assam, in 30 ycars you
cannot do it !

Brahmaputra will have to be dredged,
deepened  and channelised. Three is
vast waste of land. In some places it
is 6 miles wide which ecan be reduced to
one mile if the channel is made deep.
If somebody applies his mind. Silting
has to be stopped. A conference of the
Chief Ministers of the north-eastern
region must be called by the Minister.
There must be a limit put on deforesta-
tion. Reservoirs have to be created.
I hope the Government will considder
this problem with theurgency it deserves.
Aswssam has suffered from foods peren-
nially and it has become worse evcr&'
year. The problem has gone beyon
the capacity of the Government of Assam.
You have given a loan of Rs. 100 crores
to Asam with no effect. Any money
spent by the Centre has heen considered
a3 loan. Out of Rs. 100 crores, every year
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SHRI SURATH BAHADUR SHAH
(Kheri) : Mr. Deputy Speaker, Sir,
it is uscless to shed crocodile tears. Year |
after year, the same calamity, the same
danger and the repetition of the same
shedding of crocodile tears.

Sir, floods in our country have become
a perennial problem and a  serious
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thought has to be given to this problem.
It requirds a long-term scheme. I do
not know what happened to the previous
schemes. Sir, when I was in school,
the geography class teacher used to
ask us a qustion, “ What do you call
‘ The sorrow of China''' ? You know,
Sir, it was the river Whong Ho. Sir,
China got its freedom two years later
than us. That ‘Sorrow of China’ has
disapprared but this sorrow of India
perpetuated for 30 vears by the Congress
and Madam Gandhi's rule has kept us
where we were. This shows that we
have not paid any attention to this very
serious problem.

It is not a question of relief. Itisnota
question of giving a few hoxes of matches
or candlesticks or gram to those who are
in distress. It is a question of not allow-
ing the situation to arise and that can
only be posible when you have a long-
term scheme.

There was a scheme made out which
was known as the Flood-Commission.
It was constituted under the Chairman-
ship of Shri Jaisukhlal Hathi. The result
of  which is onlv known to either the
Congressmen of the past or to God.
We never knew what happened of it.

Now comes the question of calamities
due to floods. .. ... (Interruptions) That
is why 1 am drawing the attention of
the hon. Members that it is not a question
of paying anv lip sympathies or giving
some reliel. What is wanted is a long-
term scheme  in order to eradicate com-
pletely the yearly occurrence of floods in
our rivers. Sir, it is not a question of
helping the people. Once they arein
distress, that has to be done. Butitisa
question of eradicating the menace of
flond scourge altogether. The  hon.
member from Bhagalpur wvery rightly
said that it is on account of the silting,
cutting of trees in the catchment areas
and distribution of small pieces of land.
This not only makes the land holding
more and more uneconomical but also
results in’ more and more deforestation.
Our land laws are such that the people
want to cut trees and sell them and the
land and thereby earn money as quickly
as possible. ffnl.errugtiﬂns). We  have
finished withthe landlords already.

Coming to silting of rivers, I would say
that crores and crores of rupees are
spent on dams. They are E:lilt un-
scientifically and recklessly. Canals are
made by Engineers with no regard to the
drainage Act. There is an act called
as the North-India CGanal Drainage
Act but not much attention was paid to
this at all. Money is used not for the

It is drained into the floods.
It goes to the contractors, to the over-
seers and to the engineers. Of course,



35 B A C Report

[Shri Surath Bahadur Shah]

a little of it also goes to the labourers
and daily wage carners. Why little ?
Because false rosters are prepared. I
200 people are shown as working and
money might have been given to half of
those shown in the rosters. The rest
of it is distributed among all the others.

Very little money is spent on dredging.
Tney will say that it is very costly as
the machine costs a lot.  But, it is better
to buy machines for the dredging because
that will serve two purposes—it will
deepen the channel and the mud may be
us=d for raising the natural bunds. Sir,
the river does not flow straight. It is
not like building a bund in Lucknow.
The rivers flow zig zig. So our bunds
are also zig zig.

Y v will see that most of the ravages of
floods are on account of the breaking of
th~ bundhs. Why ? Because they are
mids  unscientifically and wrecklessly.
So much of money is bsing poured on
floods everyyear. If you buy dredging
machines, they will serve both the pur-
pascs —they will serve the purpose of
d-epening of the channels and the mud
will also help inerecting the bunds.

O silting, you will notice that most
of ths ravages of floods that are taking
place in India. Floods used to take
place formerly also the froquency has
increased within the last filty or sixty
years. But the effect was not so much
formerly. Why ? Because of the ex-
ﬂ:nse of area ; now the roadbuilding is

phazard and drainage is bad as a
result of haphazard roadbuilding.

If you say anything to the great tech-
nologists thev say that it is a slur on their
intelligence if anything is said about the
canal building. But the fact remains
that it is not so. You will notice that
in the railway lines, the breath is not so
much. That is because the culverts and
bridges are at the proper places. 1he
result is that there is no water logging.

MR. DEPUTY SPEAKER : Your
time is up.
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Now, Sir, I was reminded from that
side that it is the tradition of the Howse
that a maiden speech should not be dis-
turbed. I think it should bs maintained.
But it is also a tradition that once you
take part in a debate you have got to sit
and listen to what others say. I am
sorry that the hon. member from Azam-
garh and the President of the U. P.
Congress just blurted out something and
disappzared.

SHRT VASANT SATHE (Akola) :
H: is not correct. That applies only to
the Moer of a particular Resolution.

SHRI SURATH BAHADUR SHAH :
I know Parliam=ntary etiquette Mr.
Sathe, So, don't try to teach me.

AN HON. MEMBER : Why disturb
a maid=n sp=ech ?

SHRI WVASANAT SATHE : He is
also a maiden......

MR.DEPU Y SPEAKFR : Heisnot
a miiden but he is making a maiden
speech.

st gATw  Em@: (AgT ) qR
fF agi owam A7 qa 9 AW A
oi7 34 & & &0 gAT § W WA
T a9 ST AqE v g "W &
ZL W g T WX EAT AdE T

-

Wﬂt&m
““a‘”a

g’..

st gre  wgmE WE ¢ W9 W SY
9% ®AAX | AU g7 gaha R fe &
uYA ®T FAAT AET  TET GEAWAA WA
¥ X WE & AT 9T AT W E AT

¥ ¥r FTx AT AmA § fw K wwrs
g (sraaa)
@t W@ ™ WA # 9 9T

st grw wgge W o Fowed oW

SHRI SURATH BAHADUR SHAH : agq  Aar £
I would request you to give me a few
minutes because I speak very rarely. § og %% @ 91 f§ mAATE W I
artT mrEm # Wi A IAT WAM side
e el DEENCER S Wi wegen §, IR A FATAT 97 INA
t . '
you ftwo moee. minutes, T el g N S e
SHRI SURATH BAHADUR SHAH : ot Wk @ Wt (k& W gid ) AR
il_amdﬁ?inhing in l-lao mﬂn;les. My l;on. wTvd WA e gar fw axm I3 frwenT
riend from Bhagalpur had given a des. IME ® ITN @ Awm woh wigy o
criptive picture, so I have very little left ’
to ‘:ayA %lut‘:he question is lh:; it should fF 37 & faeetya @ W ey of=a
be done. neft & ag AEw Twr fv zwd o & aw
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s 32 v fe & Afyn oo gEiwr
Qe wr o & A W E 30 waAw
ﬁf;ﬂ'n‘f d ot ux o TETE
wRA W R W W R A

wer A 4T FT AT R T W@
A A ot u s o wifew aE §
st gt o ¥ e e, @ @A feen
W MRt g faw
zaar (um:ﬁi%;ﬂt#mﬁ AT
amgm g fw gna ar oA g Wt ez
ot § Wi IAF w9 owe Wi awd §,
ST it aWA § W g 3T 2w tw ey
& gy T arfs agaent 7. . (=raema). .

*DR. P. V. PERIASAMY (Krishna-
giri) :  Hon. Mr. Deputy Speaker,
Sir, I am wvery grateful to you for giving
me an opportunity to participate on
behall of my party the All India Anna
Dravida Munnetra Kazhagam in  the
discussion on the prevalent flood situation
in the country,

Floods in our country are not a rare
phenomenon but a recurring one year
after year. Fervent appeals and pas-
sionate pleas are made on the floor of
this House about the relief measures to be
adopted lor the flood-afflicted people.
The newspapers flash the Ministers
looking down from their planes at the
flood havoc on the earth, but never
feature the pitiable plight of the suffering
people. In the northern parts of the
country 40%, of the cultivable area is
inundated by the swirling flood-waters and
in the sourhtern States 60%, of the culti-
vable area is affiicted by drought. Per-
haps our country alone is the victim of
this twin problem of floods and drought
and that too year after year.

The rivers of worship bscomes rivers of
waz, converting places of religious im-
portance into spots for the last rites of
those drowned in their floods. It is
estimated that the annual loss on
account of flnods is of the order of
Ra. 1800 crores to foodgrains alone,
bzsides the destruction of farmers' pro-
perties, their  cattle ete. The after-
effect of floods is also considerable. The
drinking water gets contaminated, which
spreads virus diseases like jaundice,
typhoid, malaria ete. The sacred places
like Banaras, Allahabad etc. on the banks
of rivers, which are visited by the people
from all over the country, become vitiated.
They become a vast cremation ground.
The people who go to wash their sins in
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these rivers are themselves washed away

the flood-currents. This narration
of untold miseries of the masses subjected
to the future fury of nature is not, as I
said before, new to this House. Yet
we are compelled to refer to them because
of the inadequate stcps taken by the
Government to avert such recurring cala-
mities and also because of the abs nce of
a well-planned plan of action in this
regard. Here it is rclevant to menticn
that every one is ready to share the
nature’s bounties but nonc is prepared to
bear the brunt of nature’sfrown and fury
except our people in the rural areas ¢n-
gaged in the noble task of feeding the
entire nation. The farmers are left
alone to fend for themselves in this hour
of crisis.

The Government have invested enor-
mous amounts in industrics but they
have not gencrated enough employment
opportunities, excepting for those near
and dear ones of the industrialists. If
there is fire or theft in the industry,
there is the insurance facility from which
they get back their money. If fatal
accidents take place cither in air travel
or in train journey, compensation is
paid to the dependents of victims. But
there is no such facility for the farmers
who lose their crops in floods. Their
dependents do not get monetary assistance
from any source if their bread-winners
are drowned in floods. There is no crop
insyrance facility for them. As  you
have multiple financial institutions which
supplement and augment the needs of
the industrialists, unfortunately there is
not even one high-level financial institu-
tion to exclusively help agriculture in
the country. though agriculture is the
main-stay of the country, and it alone
can generate enough employment oppor-
tunities for ever-increasing population
of the country. If only the Government
had implemented flood-control schemes
which would have saved by now thou-
sands of crores of rupees lost in floods,
if only the Government had invested
50% of what they have done in the
industries in agriculture, by now we
would have become the premier food-
grains producing nation in the world.
You know, Sir, that several hundred
crores of foreign currency are invested in
industrics, which have only helped the
rich to become richer. For want of
massive investment in agriculture, the
poor has become pauper during the past
three decades. While the net national

roduct has gone up, the per capita
income of the agriculturist has declind.
The people who feed the nation are not
getting enough to feed themselves, to
clothe themselves and to protect them-

#The original speech was delivered in Tamil,
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schves and their family from sun and
showers, It is really unfortunate that
we have not been able to wipe out the
tears of starving children, men and
women in the country.

Here, T would like to point that in
Russia even desert has been made into a
vast fertile field vyielding tonnes and
tonnes of foodgrains. Today  Russia
heads the comity of nations in the matter
of food production. If such impossible
things can be done in  this modern world,
imagine what our farmers can do if
they are helped financially and  techni-
cally, Indian nation would be the
world's granary.

I suggest that the Government of
India, as has been pointed out by my
leader Puratchi Thalaivar M. G. R..
the Chief Minister of Tamil Nadu, must
formulate a programme of action includ-
ing crop insurance facility for our far
mers, so that they are saved from ravages
of flood. All the rivers must be na-
tionalised. In fact. the unresolved inter.
State river water disputes have aggra-
vated the flood havoc. The mighty
river Ganga must be linked with magna-
nimous river Cauvery. If this scheme is
taken up for implementation, it will
not revolutionise  India's  agricultural
cconomy but also generate emplovment
opportunities  for the millions of aur
unemployed in the country.  Ifthe Janata
Government wants to cradicate unem-
ployment in the country within a decade.
this Ganga-Cauvery link=up scheme
must be taken up for implementation.
If it is necessary, the Government must
seek international financial assistance for
this scheme. The North will be saved
of flood and the South from drought.
when Ganga is linked up with Cauvery.

Our hon. Minister of Agriculture, Shri
Barnala, hails from an agriculturist’s
family and he knows that agricultural ad-
vancement alone will eliminate the gnaw=
ing poverty from our country. [ am sure
that during his tenure of office as the
Agriculture Minister he will earn the
gratitude of all the people of the country,
and also that of the future generations
by taking steps to implement Ganga-
Cauvery link up scheme. 1 hope that the
Janata Government, which swears by the
welfare of the people, will give due im-
portance to flood-control schemes, which
will in turn augment our agricultural yield
and which will help in raising the living
standards of our farmers in the country.
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SHRI HARIKESH BAHADUR
(Gorakhpur) : ‘T'hereare many members
who want to speak; therefore each
Member should be given five minutes.

MR. DEPUTY-SPEAKER : If the
House agrees, we can have a time limit
of five minutes for cach Member,

st o e (gdETER )
W ag dT ® S0 E IAR A A=A w7
wag< fagr w3

I w1 & 5, 5 fade
1 awg fa=r A

SHRI KA. RAJAN (Trichur): Devasta-
ting floods arerecurring every year in our
country creating a lot of calamaties and
unscttlement and uprooting families. My
suggestion regarding this particular pro-
blemn is there is lack of integrated national
approach on the question of floods. Most
Members who have spoken have clearly
and claborately dealt with the miseries
people suffered in their respective areas
and I need not repeat the horror caused
by the floods in U.P., Bihar and Assam
where every year lakhs of families
are uprooted.  Almost every year
a lot of money is pumped in
for relief an if you take into
account the amount pumped in towards
reliel work during the last two yeas. I
think we would have granted enough
money or completing works for the pre-
vention of this unfortunate recurrence
in our country. First of allIurge upon
the necessity for an integrated national
approach regarding flood control.
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[SurmMATI PARVATHI KRISHNAN in the
Chair

During the time of the floods, when
these unfortunate incidents occur Govern-
ment have to spend these funds because
hundreds. millions of people are up-
rooted. If you take into accourt this vast
amount pumped into the reliefl measures.
by this time if you had utilised all that
money in evolving an integrated national
approach for building dams and taking
other protective measures our  people
would have been saved frem  all these
difficulties. Thereis also a lot of ccm-
plaint about the misuse of funds given for
reliefmeasureson account of the burcau-
cralic machinery. People’s  coopera-
tion is not taken in the relicil mea-
sures. The involvement of the peaple
is not there. ‘T'hat is why there is misuse
of these funds. There has to be long
range planning for relief work, beeause
when there is flood, the meagre resowmces
of the family are taken away and they are
upprooted. So, it is a question of rehahili-
tation. So, more money hasto be given
for relief work to mert the exigencies aris-
ing out of natural calamities like flods,
Thedamswhich are alrcady thercarein a
dilapidated condition. They were  nut
well planned and well supervised at the
time of their construction. The contrac-
tors and middlemen «id not use enough
materials and did not build them accord-
ing to specifictions. Naturally, the dams
give way and the purpose is not served.
That is the malady in regard to the exist-
ing dams.

The National Flood Commission is
there. Every now and then when flonds
ravage in a State, the National Commis-
sion goes there, discussses it with the con-
cerned officers and  evolves  plans and
schemes. In 1977 there was a report in
the press that Bihar and U.P. are not
going to face the calamity of floods Lic-
cause the National Commission is goingto
evolve a very cflicient protective  scheme
for preventing floods. But 1977 came
and went and 1978 has come. Still
we are facing the unfortunate situations
caused by floods. So, instead of
adopting adhoc measures for tackling
floods, the Government should come
forward with an integrated national pro-
ject regarding  flond conmtrol. Then
only we will be able to save the humanity,
especially in U.P., Bihar and Assam,
from this calamity. Terefore. nnee more
I stress that we should think intermsofa
broad national integrated approach to
this problem that will ultimately save
the millions of our people. Otherwise,
the crores of rupees pumped into the
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relief measures at present are unnece®
ssarily wasted and misused in the abrerce
of a national integrated approach.

MR. CHAIRMAN : Dr. Murli Ma-
nohar Joshi.
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SHRI TARUN GOGOI {Jorhat) :
Midam, Chairman, many parts of the
country, particularly UP, Bihar and
Assam have been ravaged by floods, not
once or twice but many times in succe-
ssive months, asa result of which; millions
of p:ople have bren undergoing untold
suffzring and hardship. This time the
fiyod is of an unpreccdented nature. It
has cansrd extensive damage and the loss
is worth a few crores of rupees; not only
thatit hastaken atollofhundreds aflives.
‘Chis problem has to be given the top most
piority and it should be treated as a na-
tional problem.

Whaat is most disheartening is that the
proble.n has not been so far taken as
seriously as it should have been and only
te.n2orary masures have been taken.
Tae Gawvernmznt should have treated it
as a nitioaal problem. It should find
a conosrchensive solution to this pro-
blem. I wo>ald app=altothehon. Minis-
ter to start from now with all serious-
ness.
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Now I would like to come to my State,
Awtam. The most important problem
that has been confronting this State,
for quite a long time, for more that two
decades is floods. As a result of that the
whole economy of the State has been
badly affected. Assam continues to be
a poor State, poverty has been on the
increase anl consequently unemploy-
m=nt problem has been growing. Un-
like the other parts of the country, Assam
is affected by floods every year. It has
become a permanent feature or annual
feature, it comes not once or twice, but
thrice or four times a year and every year,
lakhs and lakhs of people are affected,
lakhs of acres of land are inundated,
hundreds of people lose their lives, thou-
san ds of cattle are washed away, and
thousands of houses are washed away.
Thousands of people are thrown in the
streets, [ know the sufferings and
hardships of those people who have to
pass their lives on the streets.  (Interrup-
tinr)

I come from an area which is always
affected by floods.  Even today 1 have
received information that many parts of
my Constituency including the Ship-
sagar sub-division has been affected.
Last year my own home town was badly
affected. There was §' or 6' of water
in my house, in the whole of the town.
Many of the families, including my own
family, had to be evacuated.

This problem of floods has been there
since 1950. Waen there wasa Dbigearth-
quike, the whole topography of Assam
had changsd. Uptillnow, no comprehen-
sive plan has been taken up to control
flnods. In fact in 1970, the Brahmaputra
Flood Control Board was constituted
in order to draw up a comprehensive
Elan and this Board drew up a ompre-

ensive plan, which would cost Rs. 100
crores for short term and Rs. 400 crores
for long term projects. Because of the
finanicial constraints, the Government
did not accept it. The Government did
not procecd with that proicet.

After that we have been trying
our best, we have been impressing upon
the Government==carlier also, we have
been impreising upon the Government—
that the State Government's financial
resources being limited, it is not possible
for the State Government to tackle the
problem. It should be taken up as a
national problem. It should be given
the top-most priority. In fact, the last
Government accepted it in principle.
They wanted to take up the flond control
measures and they drew up a Bill in 1g7=
and they notified it to be introduced. gut
afterwards, they withdrew it. We have
been impressing upon the present Govern-
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ment also that it should be taken up as a
national problem. It is not possible for
the State Government to tackle the pro-
blem. So, the whole flood control mea-
sure should be taken up by the Central
Government. The Brahmaputra Control
Board should be taken up and financed
by the Cz=ntral Government.

Besides that, I want to say that the
World Bank also may be asked to assist
us in this matter. There isan example
of the Mekon river where there is an in-
volvement of the UNO. The Central
Government should also take up this
matter with the UNO. Lasttime, when
Mr. Carter, the American President and
Mr. Callaghan, the British Prime
Minister came here, they assured to help
us in the eastern region. I would like to
know from the Government whether they
have taken up the matter with these two
Governments,

Last March, it was heartening to note
that there was a proposal that the Brah-
maputra Canal Project would be linked
up with Ganga, along with two dams,
Subansiri and Dihang. This project
willgo a long wayin solving the probfem
of loods not only in Assam but aso it will
help Bangladesh.

The Bangladesh Government is raising
a bogey that more of their land will be
submzrged and that a large number of
people be evacuated. But in fact, by
this project, a lot of more land will be sub-
merged and a large number of people will
be evacuated in India. I hope, the hon.
Minister will consider all these things and
draw up a comprehenive plan to control
floods so that Assam’s economy can be
mproved.

SHRI BALWANT SINGH RAMOO-
WALIA (Faridkot) : Madam, Chair-
man, Punjab is passing through a critical
period due to floods. Floods have des-
stroyed crops in Punjab. Also houses
have been smashed and cattle have been
killed through out the border areas
and throughout the areas of Ferozepur,
Zira, Mb>ga, Ludhiana, Hoshiarpur,
Ajnala, Philaur, Tilwandi, Amritsar and
Patiala. There are areas where the
water is lying 6 to 7 or 8 ft. deep. The Dusi
bund of Punjab is in danger. he Punjab
Goavernment has uptill now announced
an interim rcliel Rs. 3o lakhs to Ludhiana
district, Rs. 30 lakhs to Zira, Rs. 5 lakhs
03 Tangri arca of Patiala and Rs. 19 lakhs
to other areas,

I want to daw the attention of the
Hoause to the fact that a small State of
Pa1jay hay announced an interim relief
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[ Shri Balwant Singh Ramoowalia ]

of about 1 crore. It means the actual
lras would be about Rs. 12 crores to
Ks. 15 crores.

S0, Punjab is suffering. Everywhere
thereis water. I will humbly submit my
suzgestions to the Government. Firsr
of all T will say that this is the mystery of
this nation that every one is ready, every
body is prepared to share the fruits of
nature’s kindness, but nobody is ready to
share the cruclty and calamity of nature.
People should share also the cruelty of
nature. Rivers are a natural property.
There are rivers which flow in particular
States, and there are adjoining States
which enjoy the benefit from those waters.
Butwhen the State through which a parti-
cular river flows suffers damage or loss
due to that river, then the adjoining States
do not come to share the griel or calamity
or damages. So, our Government
should think on these lines that the neigh-
bouring States whko enjov the benefits
of the river waters should also share the
grief of the people. T will humbly sug-
gest that the Central Government sheuld
ask for detailed and comprehensive re-

orts of losses and damages from all the
glatcs, and the relief fund should be raised
by three or four times from the present
one.

I will also make a hunble suggestion to
our hon. Irrigation Minister. Itscems
that the hon. Irrigation Mlinister  has
totally forgotten Punjab. He has gone to
U.P.,, he hasgone to Assam. he hasgone to
the other States, but he has not visited
Punjab during these days, especially
when the whole of Punjab is under water.
(interruptions).

In Punjah there is some peculiarity.
duc to its being a border State, there are
some drains dug by the defence depart-
ment for defence purposes. and during
heavy rains, these drains also create a
problem, they add to flooding of the arcas
So, the Central Government should  give
special consideration to Punjab, especially
in the matter offloodrelief.

In the end, T will humbly suggest to
the Central Government to ask for plans
from the States to have a complete control
of the flood menace. The Central Go-
vernment should give liberal assist-
ance to the Statesto have some perma-
nent solution for this food problem
throughout the country. T will also
humbly request the hon. Minister again
to visit my State and also to enhance the
help to my State.
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MR. CHAIRMAN You said that
you would take only 3 minutes. You
please conclude. I am calling the nex*
speaker.
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MR. CHAIRMAN : If ten people
talk at the same time, I do not know
what you want. I would like to inform
the House that we alrcady have had forty
minutes beyond the time schedule for this
Resolution because it is a Motion under
193 and I quite appreciate the fact that
many of you come from the areas where
there are very serious floods. But the
serious points and tehnical points have
been covered. And I think you are
equally serious to know what Govern-
ment proposes to do about it and there
fore I am calling the Minister because
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[ Mr. Chairman )

he should have atl east some time to reply
to you a1d bzcause this disc ussion is due to
end at 2 O'Clock.

SHRI PURNANARAYAN SINHA
rose.

MR. CHAIRMAN : Mr. Sinha,
you have already spoken.

(Interruptions)

MR. CHAIRMAN : People from all
the areas have spoken. Mr. Sinha, you
have already spoken. Please reswmnc
your seat,

SHRT PURNANARAYAN SINHA :
Item No. 6 will be taken up as soon as
this business is disposed of.

Thnere are miny seakers from the flood-
affected areas. They should be allowed
to speak. There is no other bhusiness
before the House at the moment.

(I'nterruptions)

MR, CHAIRMAN : I am sorry I
don't know who is saying what if all of
you spcak at the same time. The Minis-
ter should have time to reply to all your

oints, Ifyouthink hehasto reply in
ve minutes, I am sure the Minister will
not object. Either you want the Go-
vernment to be serious or you don’t. He
should have suficient time for reply.

SHRI PURNANARAYAN SINHA :
You may put it to the House whether it
is the pleasure of the House to extend
the time by one hour.

MR. CHAIRMAN : Pleaseresume your
seat. Please read the Order Paper cor-
rectly. It says : ‘To be taken up at
2 PM or as soon as the preceding items of
business are disposed of, whichever
is earlier.” If discussion on the Resolu-
tioh on Flood concludes before 2 O'clock,
that Resolution would also be taken up
before 2 O'clock.

SHRIPURNANARAYAN SINHA:
It is for the House to do it.

MR. CHAIRMAN : You have al-
ready decided. The House has already
decided, to sit through the lunch hour.
This practice of first extending the time
and then extending the time and then
extending it cannot go on. The House
has already decided to sit through the
lunch hour; time has been extended by
one hour, Therefore, it is now for the
Minister to speak. (Inlerruptions). Are
you interested in hearing the Minister's
reply or not ? (Interruplions). I am
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calling the Minister. (Interruptions). 1f

you want to continue till 2 O’clock}

there will be no reply from the Minister
(Intertruptions) e e

AMR. CHAIRMAN : Don't record.
If five ?colple are talking whom do you
record 7 It is not possible. Nothing is
being recorded. All of you may please
resume your scals.  (Interruplions). *®
Don't record it. I have not called any-
body.

Mpr. Balbir Singh, please resume your
seat. Plecase hear what I say. May I
ointout to hon. Membersthat there isa
ist here of nearly thirty ormorespeakers
*o,ifl time is to be given to those thirty
spcakers, we will have to sit through the

ay and night.

Everybody understands that the position
of the floods is an extremely serious one ;
and wvery urgent relief work has to be
undertaken. And that is precisely why
it is necessary that the Minister informs
the House and the people, as to what
Government is doing about floods. It is
an extemely serious position ; and that is
why it is not that we are not aware of it—
I have called the Minister- - ([nterruptions)
so that he can give a dectailed reply
(Interruptions). . . .

SHRI SHANKAR DEV (Bidar) : As
I was told that there were some doubts
about Mr. Sathe moving his resolution.
In that case, we will have ample time 10
discuss this flood situation. It is better,
if they are not going to bring that up.

SHRI VASANT SATHE : As far as
the wish of the House is concerned, I am
entirely in the hands of the House. If
the House wants to extend the debate on
floods, I have no objection,

SHRI K. §. CHAVDA (Patan) : If the
House desires to have more time for this,
this Motion will be taken up next time.
At 2 O'clock, the Motion of Mr, Sahte
will be taken up by the House ; and next
time, the matter on floods will be taken
up

=t swdw : mwwfa  WEET, AT

MR. CHAIRMAN : Please resume
your seats, If 5 or 6 people shout all at
the same time, how is anyone to come to
any conclusion, as to what to do ? Please
resume your seats, [ will ask for your

®*¢Not recorded.
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opinion I will call you off to give your
opinions  ([/nterruptions) will hon,
Memebers resume their seats ? I will call
on you to give your opinion. But il 5
or 10 people talk at the same time, I
cannot take the opinion of the House,
Otherwise, this way you are not going to
help people affecied by floods; you can
help only by sobriety, After the hon,
Minister has spoken, 1 will take your
opinion, (Interruption) Mr Balbir Singh,
will you resume your seat ?

Now the Minister.

wfe ot fewrf st (sh qeait fe
) fae ¥y, st g AW
frn o qgm gok @ . (vewwmw )

SHRI KANWAR LAL GUPTA ros-

MR. CHAIRMAN : The Minister is
replying, Mr. Gupta (Interruptions.)

ot wem W owqT: AT TR 97 R
fr g7 w1 w2y T 9 W)X @ B frewwA
% fee w1 gam fa7 @ @

MR. CHAIRMAN : You do not want
to know what the Government is doing?
.« Interruptions) It is upto to you. If it
is the wish of the House that this Resolu-
tion should continue on another day, 1
shallcall. ...

SHRI C. K. JAFFER SHARIEF
(Bangalore North) : If the Government
is not interested in the flood devastation. ...

MR CHAIRMAN : Thatis not correct,
The Minister is prepared to reply,
would request the hon. Members not to
make such remarks,

SHRI G. NARASIMHA REDDY
(Adilabad) : May I request you to let
the hon. Minister reply because the entire
country is suffering due to floods. We
would like to know; the furtheer debate
may continue the next day; we must
know what is happening,

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : T want to make a submission,
I think the whole House agrees with me
that this debate should continue upto 2 p.m.
and later on it should be continu in
the next week itsclf, It would not be
delayed. The Government must find
out time. We should take up Mr. Sathe’s
resolution exactly at’a O'clock. It seems
they want to back out because they have
no charges. We want to press for that
discussion. . ..
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MR. CHAIRMAN : Ycu are brirgirg
in something difforent ... (Interruficns)

Mr. CHAIRMAN : The hon. Minister
would like to take akout 20 minutes;
he may start now and he can continue.

AN HON. MEMBER : How can he
speak?  Members would like to speak.

MR. CHAIRMAN : The Minister can
intervene.

SHRI KANWAR LAL GUPTA : He
should reply in the last,

MR. CHAIRMAN : It happens that
there are some Members who are interested
in listening to what the government has
to say...([Interruptions). The debate has
been going on ; I have been listening
to what the people have been saying; from
that I know and I can judge.

SHRI KANWAR LAL GUPTA :
You should find out the opinon of the
House,

ot apteme  (free) st g

n & W1 gRE g, 99w & qudw
Lac B &

MR. CHAIRMAN : The Minister can

always intervene.

Dr. SUSHILA NAYAR( Jhansi): I endo-
rse Shri Kanwalal Gupta’s suggesticn. Just
now we must take Mr. Shate’s motion.
We can continue this debate on Monday.

Y gt foww : I o7 A NoE
t e A owY oy frdz =9, & wewr awda
F@E | TH KW ¥ OO & & a0

13'55 hrs.

RE: STATUTORE RESOLUTION
FOR APPOINTMENT OF COMMIS.-
SION OF INQUIRY TO GO INTO
CAARGES REFORTED TO HAVE
BEEN MADE BY SHRI CHARAN

SINGH.

SHRI VASANT SATHE  (Akola) :
It seems they are mot interested in flccd.
They are afraid of the Government being
flo out by my resolution. (Intenuptions).

MR. CHAIRMAN : We do not want
a flood of abuses here, which will not
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MR. CHAIRMAN
h:lpanybsdy. This is a most unbecoming
behaviour. 1 am sorry Mr. Sathe, you
have started this flood of abuse.

SHRI VASANT SATHE : Shri
Kanwar Lal Gupta satrted it.

( Interruptions).®®

MR. CHAIRMAN : Don't record
anything being said without my permis-
sion. (Imterruptions), Nothing is being
recorded.

SHRI DINEN BHATTACHARYA
(Srrampaore) : Kindly see today's order
papsr. It has b2en specially mentioned
that Mr. Sath='s motion will be taken
up at 2 P.M. or as soon as the preceding
items of busincss are disposed of. So,
Mr. Sathe’s resolution must be taken up
at 2 O'clock.

MR CHAIRMAN : In view of the
sense of thz House that they wish to
cratinus thr discussion oa flueds, it will
b= referred to the Business Advisory Com-
mittee which will go into the matter, be-
cause it is nearly 2 O‘clock now. The
Minister's reply will have to wait till what-
eaver the Business Advisory Committee
decides.

PROF. P.G. MAVALANKAR (Gandhi-
nagar) : ()a a point of order, Saturday
was a boliday, but this was made into
a working day because of the respect the
Government has shown to the opposition.
They wanted the opposition to move this
mation 30 that it can be discussed in this
House. Therefore, a week-end holiday
was converted into a working day. Seo,
wr would like Mr. Sathe to move his
moation, because although this monsoon
session, he and his friends in the opposition
have bzen saying that this is an important
matter and it cannot wait even for a
minute.

MR. CHAIRMAN : What is your
point of Order ?

14 hrs.

PROF. P.G. MAVALANKAR : My
paint of order is, | would like to tell you
that Mr. Saths should start moving his
motion.

MR. CHATRMAN : I was goi
ask him to move it. You have only de aycd
it.

SHRI C.K. JAFFER SHARIFE :
‘g:n%n]ore North) Why don't you ask

i Sathe to move the motion, before
you call any other Member ?
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MR. CHAIRMAN : That is exactly
what I have said. You were so busy
interrupting, you did not hear what I said.
I am very sorry.

Now Mr. Sathe, will you move your
motion ?

SHRI GAURI SHANKAR RAI
(Ghazipur) Mr. Chairman, I  have
written to the hon. Speaker that I want to
make an appeal. It will have to be done
before Shri Sathe moves his motion.

MR. CHAIRMAN : I am sorry, I have
not got it here.

SHRI GAURI SHANKAR RAI : The
Secretariate might be giving it to
vou. I have sent it to the Speaker. That
has priority.

MR. CHAIRMAXN : Mr. Speaker is
bringing it here.

x4.01 hrs.
[Mr. SrEAKER in the Chair]

SHRI GAURI SHANKAR RAI : Mr.
Speaker, I have sent an appeal to you.
I would like to make it now, because it
cannot be done after Shri Sathe has moved
his motion.

T want to make an appeal against the
ruling of the hon. Speaker admitting the
Statutory Resolution given notice of by
Shri Vasant Sathe, a Member of the Lok
Sabha, which has been listed for discussion
tomorrow, Saturday, the 12th August, 1978,
in the sitting of the Lok Sabha.

My submissions in that regard are as
follows:

(1) That section 3 of the Commissions
of Inquiry Act, 1952, under which  this
Resolution is mught to be moved, lays
down that a Commission could be a pomt-
ed for the purpose of making an inquiry
into a “‘definite matter of public impor-
tance'”;

(2) The Resolution given notice of by
Shri Sathe does not contain any matter of
definite public importance. All that it
refers to are certain statements and utter-
ances by Shri Charan Singh, former
Minister of Home Affairs, as published on
various dates in newspapers and magazines

. (I nterruptions). resolution is based
upon hearny rl:l:mrh, of which Shri Sathe
has no knowledge, nor has he
cared to vnrl'y the veracity of thesc state-
ments from Shri Charan Singh, who is
alleged to have made these said statements

(Inlﬂmﬁhm} This isnot a simple
academic matter.
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i. For the app ofaC

of Inquiry, one of the essential in ients,
apart from the fact that it would be a
definite matter of public importance, is
that the matter should be authenticated by
the person making the allegation. In
this case, all that i Sathe relies on are
unconfirmed press statements which, apart
from being couched in general terms, lacks
factural basis.

I would, therefore, appeal to the House
against the ruling of the hon. Speaker on
the admissibility of the Resolution referred
to above and request that the House do
not sustain it. As the matter is urgent,
I would further request you to consider
it immediately.

SHRI KANWAR LAL GUPTA (Delhi
Sadar): Sir, since you have admitted it,
let him start.

DR. SUSHILA NAYAR (Jhansi):
Sir, I wish to speak a word with regard
to the motion of appeal made by Shri
Gauri Shankar Rai. The motion of Shri
Sathe has been accepted by you. It
has received wide publicity and it has
been discussed in the other House. Sir,
we know that there are no charges, they
are all frivolous and they have all been

on newspaper cuttings. There is
no proof whatsover,

SHRI P. VENKATASUBBIAH
{Nandyal): Sir, can she go into the details
of that?

MR. SPEAKER: They are questioning
my admitting the motion.

DR. SUSHILA NAYAR: Under the
circumstaces, this House wants to have
an opportnity to refute and tear to bits
the arguments of Shri Sathe.

We do not want you to revise your
ruling. We do not want you to give
permission to  Shri Sathe to withdraw
his motion . . (Interruptions).

SHRI VASANT SATHE: Why are
you in years? (Inlerruplions)

MR. SPEAKER: Why not we have
the proceedings quietly?

THE PRIME MINISTER (SHRI
MORAR]JI DESAI): May I say that on
this side, there can be no question of
challenging the ruling ofthe Speaker, I
would, therefore, request my hon. friend
to withdraw his appeal.

SHRI GAURI SHANKAR RAI: I
withdraw my appeal. (Inferruptions)

SHRI VASANT SATHE: Sir, Under
Rule 180, I wish to withdraw. . (Interrup-
tions) I am withdrawing the resolution
stl.mim%l in my name here and I do not
move the resolution. ([falerruptions)

MR. SPEAKER: Let it be a little
orderly. It is an important subject, (Inter-
ruplions) .

SHRI K. P. UNNIKRISHNAN
(Badagara): I had presumed that you
had called upon Mr. Sathe to move his
statutory resolution, There is a difference
between a stalutory resolution and other
resolutions. Once he has given his in-
tention of moving a resolution and once
you admitted it, and once we assemble
here, if he has not given any written
intimation to you previously.,..

MR. SPEAKER: He has given a
written lﬂllmlloﬂ.

SHRI K. P UNNIKRISHNAN:
Then there is no question. (Imterruptions)

PROF. P. G. MAVALANKAR: On
a point of order.

MR. SPEAKER : I will call you.

DR. SUBRAMANIAM SWAMY
(Bombay North East) : I would like to
know whether under Rule . ... (/nisruption)

SHRI DINEN BHATTACHARYA
(Serampore) : Let him say categorically
that he is not moving this resolution.
Otherwise, this House will not allow him
to withdraw it.

DR. SUBRAMANIAM SWAMY
I would like to know whether under Rule
355, | can ask, through you, Mr. Sathe
a question.

MR. SPEAKER : What does it say ?

DR. SUBRAMANIA SWAMY: I would
like to know, in particular, in view of the
fact that Mr. Sathe has come to learn
that he has no case. the Janata Party is
completely united and prepared to smash
him to bits, whether he gotscared and with-
drew the resolution. I would like to know
from Mr. Sathe ....{Interruptions)

MR. SPEAKER : One by one. Let us
sec whether you have the right to....
(Interruptions) You have no right; under
rule 355, you cannot. Ttis only when the

lution is being d d
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I DR. SUBRAMANIAM SWAMY : I
want to put it on record that it is now
quite clear that Mr. Sathe’s moving the
resolution would be completely counter-
productive for them and that they will
be exposed. That is why he is  with-
drawing it. I want him to apologise to
the House (Inierruptions).

MR. SPEAKER : Mr. Kanwar La

Gupta has given mic a notice carlier.
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They want to equate the mother of corrup-
tion with our prime Minister. They
should be ashamed of that. They want
to equate the unconstitutional authority of
Mr. Sanjay Gandhi with the of Mr.
Kantibhai Desai. ... (Interruptions; Go to
the people and ask what is their opinion
about Mrs. Indira Gandhi and Mr. Sanjay
Gandhi. They should be ashamed of
it. (Fnerruplions).

AN HON. MEMBER : What is the
point of order ?

MR. SPEAKER : Orer, order. It is
not a point of order.

There is a counter argument. They
can argue that he has no right to with-
draw the resolution. ... (Interruptions) He
has a right to say that.

SHRIC.K. JAFFER SHARIEF : Under
what rule ? (Interruplions)

MR. SPEAKER : It is not a point of
order, He is saying that he has no right
to withdraw. . .. (Interruptions)

SHRIVASANT SATHE : *** [nlerruptions
What is he talking ?*** (Interruptions).

MR. SPEAKER : It will be expunged;
I expunge it. (Interruplions)
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SHRI VASANT SATHE : You also
expunge his carlier references to “mother
ol corruption’’ and all that . . (/nlerruptions)

MR. SPEAKER : First of all, your
reference was to the Member of Parliament
You must remember that. .. . (Inlerruptions)
Please sit down. Don't record,

(Interrupiions **

. wwr W™ T wew A@Ew, AT
9T EOF ATH FT AAX &1 GH AW w0 few
R @y W 1976 F? ffrm rhY R
AT ..., ( wwem )

MR. SPEAKER : [t is nut a point of
order. He is sav thing that Mr. Sathe
has no right to withdraw. They are counter-
aurging .. (Interruplions).

SHRI C.M. STEPHEN (ldukki)
You called Mr. Sathe and Mr. Sathe said
he was not moving the motivn... (/e
terruplions).

MR. SPEAKER : He savs, he cannot

withdraw it.

SHRI CAL STEPHEN : He is going

into all soris of Allegations . . (Interruptions).

MR. SPEAKER : He has sent me a
letter saying that the BAC has allotted
the time for it and, therefore, he has no
right to  withdraw it....[(Inlerruplions)

Wt gwr e Tw o AT FEm g fs
TEM uR A &1 76 7wAr | fmdw ey
F ferary fxgr |, (wreew)

SHRI C.M. STEPHEN : Is this the
point ?

MR. SPEAKER : I am not able to hear
anything. 1 have a duty to hear whether
he can withdraw or not. ([metrruptions)

SHRI KANWAR LAL GUPTA
We will move a Resolution of our own on
this in the next week, we will force you to
speak on that and see what is with you.
I know you have nothing. You are
hollow . . .. (Interruptions)

AN HON. MEMBER : There is no
motion before the House. What is the
business before the House ?

#¢Not recoded.
Lol ged as ordered by the Chair.
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MR. SPEAKER: No. You are not s
ing en your Resolution. Mr, Krshan

SHR I KRISHAN KANT (Chaadigarh):
The Lok Sabha has been sitting from the
lru“ly‘ aad since that day, our

PP ition
to Congres (I], have been I:tandmg
these charges and have bern  threatening
to bring a Resolution against the Prime
Minister for a Commission of Inquiry.
And today. when he withdraws this
Resolution, I am reminded of an urdu

g W g ® qgg F frw W,
L |
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Thatis the situation. Under rule 180,
be is withdrawing his Resolution after
fighting in the Business Advisory Com-
mittee, after fighting in this House and
wastin g the time of the House for hours
together. Thisisa moral defeat, a moral
cowardice. If they had anything, they
should have come forward.

MR. SPEAKER : Arc you arguing
that he cannot withdraw ?

SHRI KRISHAN KANT : The
House can decide this.  They should
not b= allowed to withdraw this Resolution
because this Resolution has been circula-
ted. Itis the property of the House, not
only the property of the House but the
property of the whole country. By
withdrawing this Resolution, they are not
onlyinsulting this House, they are insult-
ing the intelligence of the Member, they
are insulting the country whom they
are takingfora ride. Thisis contempt of
the House, contempt of the Members,
contempt of the country. If they with-
draw this Resolution, I think., the whole
House must condemn this  with their
bitterest of feelings. They should not
be allowed to withdraw this.

2290 I.S—s,
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PROF. P. G. MAVALANKAR
(Gand inagar) : For reasons which are
guite ubvious,a lotof beat and provocatian
have been injected into the a
of the debate. I am not looking at is
from the merits of the debate, nor am I
doubting your right to admit this motion.
Tam only on a_specific point of order with
regard to my friend Mr. Vasant Sathe’s
taking refuge under rule 18o(1).

My pointof order is this.
Firstofall, i you read the rule,itsays:

“A member in whose name 3 resolu-
tiom stands on the list of busines
may, when called upom, with-
draw the resolution, aad shall
copfine himself to a mere state-
ment to that effect.”

Obviously, what I have understood
justnow from what has happened is that
he has come under this 180(1) and he
has taken your leave. ...

MR. SPEAKFR : There is no leave
provided for.

PROF. P. G. MAVALANKAR :
My point is this, that this rule has to be
read not merely in the context of the four
lines of 180(1) but it has to be read in
conjunction with 180(2) and the other
rules of the House.

My contention is that if you kindly see,
the subject matter of the statotory resolu-
tion that my hon friend Satbe has
brought refers to a number of i important
subjects which were agitating the minds
of the House and also the country from
the beginning of this scaion, ise. 17th
July onwards. Now, they will be only
exposing themselves if after the end of
nearly 4 weeks, after having come with
a motion, they come here and take a
refuge under a mere technicality of Rule
180(1) and tell this House that they do
not mean any serious business. Are we
taken foraride ? We, in this Parliament,
often charge and charge rightly that the

vernment have no business to take us
oraride. Then how can the Opposition
take the whole Parliament for a ride ?
(Interruptions)

uest you to kindly see why you
allowsg this resolution to be moved..

MR. SPEAKER : He has not moved.

PROF. P. G. MAVALANKAR :
I am only arguing. W'hy did you allow
this resolution ? f you thought
that this was a friv nious matter, that
this is not very important and that it has
not agitated a good part of the House,
I am quite sure you would not have
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[Prof, P.G. Mavalankar]
allowed this motion to be brought u
But the very fact that you allowed this
motion, which incidently is  crudel
worded and which is also wrongly \vordt:d);
shows that you allowed it because vou
went into the subject matter of the
motion and thought that the House is
agitated and particularly, the oppusition
and so you have allowed it.

My submission is ¢ under a  mere
technicality of Rule 180(1) and ign ring
18e(2), can a member seck pormission o
withdrawn and do this kind of 2 drammn,
and not only  exposc  himsell and
the Opposition completelv, but 1o bring
thingﬁ?rt(m ki:\dr::friclicult- ¥ o

Apart [rorm that, we are meeting on a
week-enid which is a holiday in normal
times. We  oare all assembled  here,
public money is spent and public time is
spent and we have a right to know.,

Now, apart from that, Mr  Speaker,
I would al<o submit that we can move
for the suspension of rule 18o(1) and take
the House intu confidence  and  if the
House ageees, thenwenango ahead because,
otherwise, not unly the  Opposition but
we. as the Parliament, will stand eonele-
mued in the eyes of the people that
we have spent so much time and when the
right moment comes, nothing happens.
They arc exposed today completely and
L hope they will not allow this Parliament
tobe exposed in the same way,

u’lgﬂiﬂmﬂm[m’ﬂ):umﬂ
wETa, & v e fraarae & fraw 339(1)
W (2) ® TTH T AAT AFET 1 q®
W TEATT ATAT AT &, §F WEATT BT gEA K
agw & fam w3 ot o, @1 fraw 100 F1 oY
TarArd | fraw 190 98 W =W § IqTg
v @ fe 8 s A A agw e A qd
LA AT R TG F, A & 979 797 P
w< ) frgw 190 F garfas @ weamm 11 wg-
famm, = geTa @1 AR AN emrEr
FEA®ATE T Fwc qa9g faaa faar aman
& 1 woiq ofram & s@ma R faw 100
o gEEE, & TITE AT TH €T 0 Aga
waveT wger fear AT g1 o TH gETT 97 aEe
® Far & ww Fw aaa fraa frar s g
w4 ®T§ IW KT AW 770 9w, A Fww ase
ez wgar & 5 faa gzew & o F1E weATT
foar 1, &7 ag Fw1 & wwAfy & 9T IR &
Fhm afea fraw 339( 2) EmTITH Th-
T8 T § 1 IWA g o geyata, g 97 6,
HEqE QT ANT FF §SIT ARFT YT K1
| SEYE W Ig KW R TeATy avyw
& T § At ag A eIl AR 6 AR )
WIRYEF 3397 ATITIH &, NfaATd, TAN!
wiigaram | m«mﬁnﬁﬁrﬁwm
T 1§ s o gy Y g ey
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SHRI A BALA PAJANOR (Pondi-
cherry) : Mr. Speaker, Sir, 1 would like
tor sulbimil on two points before going 1o the
rules. This watier has been decided in
the Business Advisory Committee.  And
you made us, sane of us, with  great
difficulty to aceept that 10 be hiere on
Saturday. I understand thisis a matler
of fouling the  Members of this House
because cven upto 2 O clock we were not
definitely twhki that hie had withdrawn
it Youhavejuststated that in the House,
I would like to know from you at what
time Mr. Sathe has given you a witten on
this ?

MR. SPEAKER : About 1 O'clock—
1 think it was at about 12-35 p.m.

SHRRT A. BALA PAJANOR : I would
like to know the ume of his signing the
written  application for  withdrawal.
Hrereldonotagree with Prof. Mavalankar,
as far as the technicality is coneerned, once
the motion has been moved under 1,
then, after that, there is no bar for them
to withdraw unless the leave is granted.
That is clear.  The Houst €an take shelter
under388.  That has been clearly pointed
out.

MR. SPEAKER : But, somebody
must move it.

SHRI A. BALA PAJANOR : That
is the reason why I submit that you must
put to this House first whether there is any
Member who has raised any 1]:u-’.)im of order
under this rule. Any onc of the Members
out of 544 can move for the suspension
of this particular rule ; T want to go on
record, that this House takes a very serious
notice of this. Cur party takes a serious
notice of this because of ths reason that
we have asked our Members to go over
here. They have come from far-off places.
\gc have requested them to be here in this

taticn.
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SHRI T. BALAKRISHNAIAH (Ti-
rupathti; This is :rawq:alching.

SHRI A. BALA PAJANOR: It isnot
a question of crow-catching Dbusiness.
That is the business of vou, people.

Anna-DMK nced not crow-catch any-
body. We stand on our own legs. L'he
same thing was said when you were
following Mrs. Gandhi. So, Mr. Bala-
krishnaiah, please do not talk like that.
Ifatall, I would say that we are proud of
this., Everyone of us was opposing this
motion, I suggesied to the Speaker, that
leaders were opposing  this  particular
motion. We stand on our own wviews.
We arc not dependent on any body in this
country. We are proud of it

Secondly, Mr. Spraker, this is a very
scrious matter and I remember that when
Shri Sanjiva Reddy was here he used
to condduct the House ond semetimes he
use:| to sav jocularly 1 do not eave for the
rule or no rule. I follow the commonsense
in the House’. 1 want vou to apply
that here at least as o convention for
the futare. It is a serious thing hecause
something took place in the othor House
and in the eyes of the worldl we leoked
very badly. 1t s for the simple reason
that “he other House is dietating to the
elected Members of this House ( jmlerrnp-
tion:), This is a very serious  madler
becuuse it is a fait cccompli just heciuse
som tthing has becn passcd in the other
House, that must be taken inte considoras
tion . 3ir, you must give a ruling. And
that ruling must be for vver binding on
this House.

Thal vuling must be there, So Twant that,
I tuke shelter under the vule as Mr.
Mavalankar explained. T apree with Mr.

Mavalankar. Any onc of the Memboers
can move that motion under Rule gH8.
That is not my business, Buw I do not
agrec with Mr. Mavalankar when he
. stated that Rule 180(1) an (2) are to be
taken up together. It is only if Mr. Sathe
moves under Rule 18o(1) that rule 180(2)
can huve any effect. I don’t want to
elaborute but if 1 do not distinguish, I
will lose my power of analysis as a lawyer.

MR. SPEAKER: Before 1 proceed
further, I would like to inform you that
I have got notice of a motion from Mr.
Saugata Roy and Mr. Unnikrishnan
saying: ‘Under Rule 388, I beg to move
that Rule 18of :} be suspended and only
Rule 180(2) shall apply on the Statutory
Resolution standing in the namc of Mr,
Vasant Sathe’. This is the motion given.
I will eall first Mr. Saugata Roy to speak.
I will then allow others also to speak.

SHRI SAUGTA ROY (Barrackpore):
I am on a peint of order.

SHRI VASANT SATHE: Plcasc hear
me first,

MR. SPEAKER: He is raising a point
of order on moving it.

SHRIVASANT SATHE: For a prrson
to request for suspension of rule, now.
the position is this. That rule should have
operalivelposition relating to a particular
matter. It is not that by suspending you
can make it applicable retrospectively.
As you know, Rule 180(1) says this, and
I will read it:

‘A Member in whose name a resolution
stands on the List of Business may,
when called upon, withdraw the reso-
lution, and shall confine himself to a
mere statement to that effect.”

That is what 1 did. Now, Sir, kindly
see Rule 176. It savs:

‘A Member in whese name a resolution
stands on the list of business shall, except
when he wishes to withdraw it.”

—that is, under Rule 18o—

‘when called upon move the resolution,
and shall commence his speech by a
formal motion in the terms appearing
in the list of business.’

So, I have a right. Then, further Sir,
Sub-clause (2) of Rule 180 says:

‘A member who has moved a resolution
or amendment to a resolution shall not
withdraw the same except by leave of
the House.”

S0, when does the ‘leave of the House'
come in ? It comesin only after a Mem-
ber has moved the resolution in terms of
Rule 176. Therefore, I have given these
reasons which I have also stated in m
letter. Now that friends are raising suc
a row, what all I have done is this.

This is because, in the mean time, the
Upper House, the other House, has al-
ready passed a Resolution appointing a
Committee. .

I do not want to prejudice the working
of that Committee.

I am showing respect (a) to the other
House and (b)....([nterruptions) Please
have patience.
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SHRI VASANT SATHE: I request
them to have patience. [ have stated
in my letter to you, Sir. One has to be
fair to all concerned, including the Prime
Minister. (Interruptions) He has to be
fair to all concerned, including the Prime
Minister.. .

MR. SPEAKER: Let us hear the point
of order.

SHRI VASANT SATHE: and all those

against whom Chaudhury Charan Singh
has made charges...

MR. SPEAKER: I am allowing them
to have their say. We are now on a
point of order,

SHRI VASANT SATHE: Sir, I have
mentioned  this in my letter to you.
Rule 388 says:

““Any member may, with the consent
of the Speaker, move that any rule
may be suspended in its application to
a particular motionbeforethe House and
if the motion is carried the rule in
question shall be suspended for the
time being.”

This should have come before T put the
motion, or if I had moved the motion.
(Interruptions) Therefore, when withdraw
the motion, there is no motion to which
this rule of suspension can be made
applicable. Hence my friend’s motion
now is out of order; and we beg you that
you should consider this. Now the House
18 functus officio, as they say. because I
have alrcady withdrawn the motion
standing in my name.

MR. SPEAKER: Mr. Prime Minister.

THE PRIME MINISTER (SHRI
MORARJI DESAI) : I consider that the
decision of my hon. friend Shri Sathe
is his own. I do not know whether it
reflects eredit on him, or on his celleagues.
But I am not concerned with that. He
has moved it under rule 180. Now, if
rule 180 is suspended, that does not take
away the first thing. It is a post-facto
suspension.  Therefore, it will have no
use. Terefore,Ind hr no think it requi
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further discussion. But, then, Mr Sathe
also wrote to you Sir, an B8-page letter
containing scveral charges. He with-
draws them too. That is what is it
means, (Intlrruptions) Either he should
withdraw them, or we should discuss
them. I have received a copy of it
Eitherr we should take it as  withdrawn,
or we should discuss it. (Interruptions)

MR. SPEAKER: Now Mr. Saugata
Roy.

SHRI SAUGATA ROY: I have moved
that under rule 388, onc particular rule
viz. 180(1) be suspended. As you know,
the rule regarding the suspension of rules
says:

“Any member may, with the consent
of the Spcaker, move that any rule
may be suspended in its application to
a particular motion before the House
and if the motion is carried the rule in
question shall be suspended for the
time being. ™

I have also applied to you saying that rule
18o(2) should be applied—which says @

“A member who has moved a resolution
or amendment to a resolution shall not
withdraw the same except by leave
of the House”

There was a statutory resolution moved
in the name of Mr, Vasant Sathe...

AN. HON. MEMBER: Not moved.

SHR1 SAUGATA ROY :..which siood
in the name of Mr. Vasant Sathe,
and is still standing, and which is listed
in the List of Business.  As you might have
noticed, there are several amendments
which stand in the name of Mr. Unni-
krishnan, myself and Mr. Gopal to the

.same statutory resolution. Naturally, we

had given these amendments, expecting that
this resolution will be debated and  these
amendments will also be discussed, Now
there 8 <ome barter deal somcwhere.
(Interruptions) Mr. Sathe gives a letter to
you, Sir, saying that he does not want to
move it.  Our party will not be a party
to any barter deal in this way. He says
that Mr. Mavalankar has mentioned that
the entirer Opposition wants it to bhe
withdrawn. [ say that he is the leader of
a particular QOpposition party. He does
not represent the entire  Opposition.
The charges made against the Leader of
the House and the Prime Minister of the
country are a very serious matter. We
want them to be debated in this House
in all scriousness. There should not be
any barter deal and nothing done
behind the backs of the Members of Par-
liament.  We do not know of any under-
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standing. That is why I have applied
to you that we are prepared and we are
willing to move this resolution; let there be
full scale debate in this House; we will
put across our point of view: we do not
believe in the principle that you throw
a bucketful of mud and some of it will
stick. When the question is raised about
the Prime Minister’s son. when  the
former Home Minister raiscd the same
question, the House has a right to discuss
the same thing. Nobody has any business
to shut it out. We did not move a reso-
lution since you accepted Mr. Sathe's
resolution; otherwise on the correspon-
dence  issue, we have given you anumber
of motions which you did not think
fit to admit. You admitted this paﬂi-
cular resolution. Now Mr. Sathe says
he wants to withdraw it: that is why I
appral to you not only under rule 488
but also under rule 4Hg which <avs that the
Speaker has residuary powers: All matters
not specifically  provided fir in these
rules and all guestions relating to the
detailed working of these rules shall be
regulated in such manner as the Speaker
may. from time to time, divect. This is
a situation in which the Spealer has o
give a ruling; the whole country is wa-
tehing this House today, what this House
would decide today. That i~ why as an
oppo ition party we have taken on our-
selves the responsibility of moving  this
resolution; let this be debated in full
in the House and let the sovercign House
of the People not be debarred from parti-
cipating and debating such a subject of
vital importance,  That is my submission,

SHRRI CHANDRA SHEKHAR (Balia):
Mr. Speaker, | an sorry to make a few
obiervations abaut this motion, thisdebate.
The motion has been withdrawn by my
fricnd Mr. Sathe......( Interruptions). .
has not been moved, 1 stand corrected.
I feel Mr. Sathe is within his rights not to
move the motion.

AN HON. MEMBER: It is his funda-
mental right to run awav.

SHRI CHANDRA SHEKHAR: It
isnotafundamentalright. Twanttoraise
a fundamental question. It is not only
the rule but the behaviour of the Members
which is being watched by the country,
by the world owver. Parhamentary de-
mocracy is to run it by certain standards
of deceney and decorum.  Mavy T request
Mr. Sathe that he should recollect that
all rnachinations and this type of abuse
of parliamentary institutions hav- not
paid them in the past; it is nol going to
pay them in future. There is a certain
standard a certain morality which is in-
volved in the whole issue. If he raised
this issue, I think that he raised it in all
scriousness. Now he has proved by his
own behaviour that he was frivolous.

SHRI VASANT SATHE: How ?..
(Interruptions) Because the Rajya Sabha
has passed it.

SHRI CHANDRA SHEKHAR: A
little while ago his reaction in the House
reminded me of a film which I saw a few
days ago, The Exorcist. He was behaving
likc the girl in the Exorcist who had been
possessed. It seems he has been poss +:ed
by some cvil spirit. He has reminded
me of the resolution passed by the other
House. I  have no comments to
make on it is But it is again a fundamental
question of political morality. It is a
question. a fundamental question of par-
liamentary domocracy whether the other
House can arrogate the authority of the
lqwur House, can arrogate the mandate
given by the people, whether we are
going o subordinate.. ..

SHRI VASANT SATHE: I do not
want you .. (Interruptions) why should 1
duplicate ?

SHRI CHANDRA SHEKHAR: Mr.
Sathe, by the use of both the Houses,
by the use of all governmental ma-
chinery, by the use of all machinations,
you cannot subvert dcemocracy and
you cannot subvert the mandate of the
Eenplr; you cannot subvert democracy

v using machinations in onc way or the
other. Mr. Speaker, I should like to make
a request to you. I am not in favour of
suspending the rule because it will he
ineffective, But at least you. Mr.
Speaker, as the custocian of the dignity
and privilege of this House, should make
it quite clear that this behaviour of on
hon. Member is below the standard of
parliamentary democracy. (Inferrufitions).
It deserves condemanation on all hands.
It deserves your reprimand. Mr. Speaker
because it is not only his right but the
right of all hon. Members sitting here.
We were summoned to this House to dis-
cuss this motion and the time was taken
after so much trouble created by that.
I am sorry my hon. friend. Shri Saugata
Roy, has not learnt any lesson so far.
Why did you support this party till the
other day? Have you yet to learn their
machinations? Have you yet to learn
their behaviour? Have you yet to learn
their standard of political morality (In-
terruptions) Mr. Sathe is not in himself.
He is guided by the cvil spirit, the evil
spirit which haunted this country for long.
Mr. Spraker, no motion, no hubbub,
no quarrel, no machination is going to
drive the country again to the same dark
days which the evil spirit tried to bring
upon this nation.

I shall request Mr. Saugata Roy not
to move for the suspension of the rule.
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We do not want to subvert the rule.
We do not want to use this parliamentary
institution to gain a political point,
Wehave giined the mandate of the people.
W shall rule this country to their benefit
and to their privilege, not for satisfying
the whims of certain people. May I
request Mr. Sathe not to resort to these
tactics. All these tactics failed in the
past when you were in power. Now no
window-wailing is going to bring you to
Ecwcr by this method. Please don’t ]50
y this. Mr. Speaker, you should
reprimand this Member that he should
not behave like this. (Interruptions)

MR. SPEAKER: Don’t record.

(Interruptions)**

SHRI C. M. STEPHEN: Sir, T heard
with patience the statement made by Mr.
Chandra Shekhar. As the leader of my
party, through you, I would appeal to
my friends to give me also patient
hearing. The short discussion we have
had has thrown up threc matters,
One is the question about the suspension
of the rule, which I do not think I should
claborate long, for thc simple reason,
as Shri Chandra Shckhar has said, sus-

ension would be ineffective, because it
15 not retrospective.  Therefore. T do not
want to elaborate on that. Simply. it
would be inoperative and incflective. T
do not want to elaborate on that. [t is
only with respect to the business before
the House the suspension takes place.
If sub-rule (1) is suspended, il sub-rule (2)
is to operate, then it is only under rule 156
that a motion can be made. and the
motion can be made only if the person
conc ‘rned does not want to withdraw it,
then only he ean make a motion.  Unless
it is moved, sub-rule (2) does not opcrate.
Therefore, the suspension of sub-rule(1)
subsequently  is incffective. T do not
want to go into the legal aspeet of it

Quite a lot was spoken ahout the
justifiability of the conduct of Shri Sathe,
in declining to move the motion. Well,
Sir,in moving thismotion, in giving notice
of this motion, there were certain things
in mind. No special charges were de-
finitely made at all. ... (Interruptions) If
vou are going to laugh, let me go on.
Not that there are no charges. Knowing
this, this motion said, recommended, that
the matter must be referred to a Commis-
sion of Inquiry. In the meanwhile,
another House decided thata Parliamentary
Committee be set up to consider
whether there is a prima facie. . (Interruptions)
Shri Chandra Shekhar commented ad-
versely against that Housc condemning
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the conduct of the other House and you
raised no voice  against it. What I
am saying is that when they have resolved
to set up a Committee, we are not rushing
with this matter of the Commission of
Inquiry, If there is a machinery to
consider as to whether there iz a prima
Jacie case, then we arc prepared to sus-
pend, or rather hold over, our motion,
which says that the matter be referred
immediately to a Commission of Inquiry.
This is our position.

MR SPEAKER: May I just interfrre ?
The jurisdiction under section 3 of the
Commission of Inquiry Act is only for
this House. Therefore, the final say must
be with the House of the People. So,
when you refer to the other House, I may
tell you that it may not be appropriate
to refer to the other House in support of
it, becausc the peculiar jurisdiction, ex-
clusive jurisdiction, is with this House.

SHRI C. M. STEPHEN : That is
alright. To thi: motion amecndments
have becen moved that the matter be
referred te a jurist, to a Supreme Court
Judge or a Parliamentary Committee

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): Sir, how can
he refer 1o the amendments ?

SHRT C. M. STEPHEN : The amend-
ments have been circulated. Thercfore,
the point is taken that this motion must
stand amended in this manner. that before
referring it 0 a Commission of Inguiry,
there must be a preliminary screening;
this is the opinion that has been brought
out by the amendments given notice of.
If a preliminary.. .. (inferruptions) We
agree therc. Let us be charitable to one
another. T am explaining my positicn;
T am explaining the other point of view,
Shri Sathe will reply: I am explaining
the other point of view. ... (interruptions)
I am explaining as party lerder the other
point of view. The point, therelore, is
that if a preliminary ecnquiry......

SHRI MORARJI DESAI rose

SHRI C. M. STEPHEN: I do not
yield.

SHRI MORAR]JI DESAI: T rise on
a point of order. The motion has been
withd awn: thatis, not moved. Therefore,
beyond that no other statement can be
made.

- #*Not record d.
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That is the rule. I do not know how the
Leader of the Opposition can now give an
explanation for it? How can he dothat?
I do not understand how that can be
done. (Interruptions)

MR SPEAKER: While secking to
withdraw the motion, Mr Sathe has.....
(interruptions) But the other side has also
a right to say, ““‘don’t allow him to with-
draw it”, I may allow, it or may not
all ow it.

SHRI VASANT SATHE: You have no
right,

MR SPEAKER: I am only hearing
about my right. At that time, theylwrewere
giving reasons for saying why I should
not allow it to be withdrawn., [ may
have the right or may not have the right,
I am not speaking on that at all now.
But at that time they have a right to say,
“Looks these are the circumtances under
which we have come here; therefore,
don't allow withdrawal ”’, It may be
legal or it may be illegal. That 13 a
different matter. It is for me to consider
and decide. But if you are supporting
the motion, that moment you come within
the Rule 180(1) because once you make
a statement in support of the motion,
the motion is moved. That difliculty
might arise. Mr Sathe in his later
observatiuvns began to give reasons for his
withdrawing. (interruptions) So far as

you are concerncd, you must strictly say- ..

(ITnterruptions)

SHRI VASANT SATHE: You are
allowing them to speak... (inferruptions)

MR SPEAKER: They have a right, ..
(n!e rruptions)

SHRI C.M. STEPHEN : Is it your
position that they can put forth whatever
arguments they choose to, and I cannot
rebut it?

MR. SPEAKER : No. no. You are
rebuttine  it. I «id not say anything
aboutit. So farasthe Moverisconcern-
ed, hchasgot toconfinchimselfonly to. . ..
(I'nterruptions) .

SHRI C.M. STEPHEN : He has done
it. (Interruptions) I am not now speaking.
I am not the mover. Therefore, what I am
submitting is, a section of the House has
thegiven expression to the fecling through
their amendments that the matter should
not bce referred to a Comimission of In-
quiry immediately; but in the meanwhile
........ (Interruptions)

MR. SPEAKER : Theamendmentis to
refer it to a Committee of this House and
not some other House. Therefore, when
you go to the amendment, you gotothe

motion. That is why I am aying, please
donotgo to that because the amend-
ment secks to refer it to a Committee of
this House and not of some other body and
weare notconcerned with some other body.

SHRIC.M.STEPHEN : Iamonlysay-
ing that in view of the fact that some other
Committee would consider all thig, we had
decided........... (Interruptions)

SHRI DINEN BHATTACHARYA :
They are wasting your time. What will
be the reaction outside? Ifthey havegot
the moral courage, let there be a
debatc on the motion. (Interruptions).
Then it will be known, that they are not
sincere in what they were speaking so
long. Otherwise, they will be known as
coward fellows. They arc retreating
back..........(Interruptions).

SHRI C.M. STEPHEN : I am holding
the floor. Let me  explain  the things.
We  felt that it is absolutely legiti-
mate for the mover to take up the position
that when there is a propusal of the matter,
to be screencd preliminarily for deciding
whether there is a prima facie case for
reference of the matter 1o a Commission of
Inquiry, the motion should not be
moved. There is  a perfectly legiti-
mate case for themover to take up that posi=
tion. My second point is, I had given
notice of an amendment and I wrote to the
Prime Minister for placing the correspon-
dence on the Table.........

MR. SPEAKER : You arc coming to
the amendment.

SHRIC.M.STEPHEN : Tam not com=
ing to that. I wrote to the Prime Minist-
er asking for the papers to be laid here......

MR. SPEAKLR : That amecndment
can be taken up for consideration after......

SHRI C.M. STEPHEN : I am ot
referring to the amendment atall.

MR.SPEAKER : Forthetimebeing....

SHRI C.M. STEPHEN : I wrote to
the Prime Minister  asking for the letters
to be placed on the Table of the House....

 MR.SPEAKER : That matter wehave
discussed.

SHRI C.M. STEPHEN: And the
Prime Minister wrote back to me saying
that heisnot prepared to place thoseletters
on the Table of the House.
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According to me, those letters are essen-
tial for discussing this motion. Those
letters are absolutely essential.......(In-

Lterruptions).

MR. SPEAKER : Therefore, you want
the motion to be taken up; therefore, you
want the amendmnent to be taken up.

15 hrs.

SHRI C.M. STEPHEN : I am not the
mover.........(Interruptions)

MR. SPEAKER : That issuc il you are
raising, then that motion is being raised.
1 am not allowing any amendment to be
spoken of.

SHRI C.M. STEPHEN : I am not
not speaking on any amendment at  all.
I am really surprised at this attitude of
yours. Mr. Chandershekhar rose and he
didno tspeak on a pointoforder; e made
a political specch.......... (Tnteviufticn s

MR.SPEAKER : He wasnot speaking
on any amendment.

SHRI C.M. STEPIIEN : I am mnot
speaking on any amendmentatall. 1 am
only saying why the motion must not be
moved. Mr. Chandrashckhar pleaded
that the motion must be moved. 1 am
pleading thatthe motion must not be
moved. I am puttingforthmy arguments.
as to why the motion must not be moved.
Theremustbe a preliminary examination.
Thereis a body to examineit. Letus wait
till that body gives its finding. This
motion cannot be cffectively discussed
unless the Prime Minister places on the
Table ofthe House the lctters he hasin his
possession.

Thirdl}'. this motion contains a subject
matter of national importance. I would
have expected that the party whips would
notoperate here at all becauseitis amatter
of conscience, it is a matter of natienal
1ssue, whereas they have chosen toissuc a
party whip. Iam notbothered about it...
sereee. (Interruptions).

The two reasons that I have stated are,
firstly, there must be a preliminary inquiry
by a duly constituted body and, secondly,
the Prime Minister in a very very rigid
manner haswithheld thoseletiers from the
House to which we are entitled and only
when those letters are laid on the Table
of the Housewecan discuss this motion.
Therefore, he has a right to withdraw
the motion.

MR. SPEAKER : Shri Unnikrishnan.
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SHRI D.N. TIWARY (Gopaiganj) : I
am also a member of the House, semior
most member of the House. You are got
allowing me.

MR. SPEAKER : Mr. Unnikrishnan
has given a notice of a motion to suspend
therule. Hehas got a priority.

Senior mcmbers have a right; junior
members have a right; everybody has a
right.

SHRI K.P. UNNIKRISHNAN : Sir,
most of us came here on the basis of the
List of Business supplicd to us by the Lok
Sabha Secretariat. We were under the
impression that at 2'u clock the statutory
resolution standing in the nameof Mr.
Sathe would be taken up. When we came
here, the first question was raised by Mr.
Gauri Shankar Rai regarding its admissi-
bility. Yo allowed a debate or points of
order to be raised on the question of ad-
missibility of the statutory resolution to be
moved by Mr. Sathe. Soon after,whon so
many members had stood up for raising
their points of order, I enquired from you
whetheryou had any writtenintimation....

SHRI VASANT SATHE : After that
you asked. You did it afterwards.

MR. K.P. UNNIKRISHNAN : Mr.
Sathe; the valiant revolutionary that he
is, is not a person who will run away; a
person who s a crusader for the down-
trodden would not runaway just hecause
something happened somewhere, with all
respect to the Rajva Sabha=let us not
bring that House into the picture=and
this House is uniquc in the sense that this
House consists of the clected representatives
of the people, and, accordingte our
rules, wearc not even supposed to
quote from the proceedings of the other
House...........(Interruptions). Pecuvise we
want to assert the particular and unique
position of this House in terms of their
Constitutional framework of a Constitu-
tional democracy. Now, if he wants to
run away, it is his business. He is only
pursuing the politics, the command politi-
CSuvnnnrnnenin

SHRI VASANT SATHE : Of Chha tra-
pati.

SHRI K.P. UNNIKRISHNAN : ....of
marionettes and wire-pullers This consti-
tutcs a grave insult to this House. Now,
Sir, what you had in your possessi ¢n is a
letter of which we were not aware. He
had only sent a copy to the Leader of the
House. He did not even have the court-
sey of consulting the other Members of the
opposition or Groups of opposition of which
there are more than 100 0or 120 innu mla
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Now , he decides at 1 'O Clock today to

give you a letter, and when the (1:11:'!“0!1 of
admissibility is being discussed, he decides
to withdraw. My contention is that this
is a unique situtation, an extraordinary
situation, which was not visualised by the
founding fathers or those who made

these rules. This is because they were,
basically, very decent people who belicved

in sraightforward people. They were peo-

ple of great integrity. They did not visualise
a situation where these rules as well
as the basic norms of Parliamentary de-
mocracy would be thrown to the winds.
That’s why I am arguing that itis a situa-
tion which calls for application of not only
rule 388 but also 38g. ButTasreewith the
point raised by Mr. Chandrasekhar as well
astheLeaderofthe Housethat theguestion

is whether he has withdrawn. The
question is whether he has moved. My

contention is that the House was seized of
the itemlisted on thelist of business, and we

were only on the point of admissibility
when points were being raiscd. Now it was
only on that limited point that you had

«called Mr. Sathe. Then he decides to

run away. Now it is a moot point which

should not apply—rule 389 or 388. That

is why, I have moved the motion. 1 do

not know whether there has been any

barter. Barter can also be between a

s=ction of the Treasury Benches as well as

Mr. Sathe or his Party. Woe do not know

which section of the Treasury Benches is

involved in thisgame. But we on our part

stand squarely by the position that this is

animportant matter that should be discuss-
ed, but we are not for an Inquiry Commis-

sion to be set up. That is why we have

moved certain amendments.

Mr. Sathehasdecided totake.—letitgo
on record ...

SHRI VASANT SATHE : Take the
wind out of his sails.

MR.SPEAKER : Nobody can take the
wind out of you.

SHRI K.P. UNNIKRISHNAN :...take
refuge under the rules and wants to with-
draw the motion. I have no objection if
he wants to withdraw and run away.
‘That is his option and the option of hislead-
er who believes—I would repeat—in the
politics of marionettes and wire-pullers.

MR.SPEAKER : The scnior most Mem-
ber—Mr. Tiwary.

SHRI D.N. TIWARY (Gopalganj): I
am very sorry to say that you recognize
only 2 or 3 people who can speak very
loudly as Members of the House and not
the others I was standing here from the very
beginning to have my say but you did not
allow meso far .........

MR.SPEAKER : Yes.

(Fnterruptions)

MR. SPEAKER : Yes, ves.

SHRI D. N. TIWARY : You allow
only those members who can speak very
loudly. Others should alslo be heard
who speak mildly.

MR. SPEAKER : Yes.

PROF. P. G. MAVALANKAR : Sir,
your ‘ Yes ' is very dangerous.

st grfewy e feartt @ & ag o g
fr 718 aTea w1 7Rz & fraw 180(1) # AEA
WA AT & faggT 0 &1 arqa A a7
w1 AfeT w5 w6 TR F WA W
HTE SIS AT @ SRR A ag qete
aw frar fw T EN ¥ dfFqmmrd =
fg agt o= At & wrw g & W
¥ g TN AT NS g 1 wow gwr
#agda fen ga @@ gor |, o3|, SR F
W # fawrw  CraveEd wwE § oo -
faez frar e ireqm oA AR 1w
I FY AL CEH 94T, BH 8 ATAA 47 % Gow
WETR QLT E, qE AL A9 &, AT 6T IR
wifawe ag v wfgmar ||

Mr. SPEAKER : There was a meet-
ing of the Business Advisory Committee
but he did not came.  Your information
is not correct.  Yesterday he was not

present.

SHRI D. N. TIWARY : He should
have written to you yesterday, © As it
has been passed in the Rajya Sabha, I do

not want to move.’.

e, feeT awadt v awufaer gf | & av3
eq B f9 F13E 9T fredt a1 agew
7 fr SR T ax A R g A & fw
g TG T AL AT A@d | W9 7 grIw
T Fue & w0 fRAT | AT AT A A9
WA FTAAN A g qEA 9g T A 4,
W97 WM #Y I3F F JE TR, I W qEi
@A ¥ AR &R & A o )
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o dFT TR AT whE, W
g9 #1 FEfaEEs T 4 W AT 9,
@ dm SRR AWM ad s, ey
Tz fiedY & ...

SHRI VASANT SATIIE : You had
a discussion on the (londs situation.
Are you not concerned with floods

79 "I AR s 4 fw AT ® FAT B F T
R AT mmﬁaﬂuﬂgﬁ!ﬂ'ﬁ

o fam, =z TidT 7 T9 gEATT w1 AT9H
fFqr, @13 avE AA AG AEA F Gg TAT
& fo garz wEw - AT AW A0 AR 9=
A% W AEHENA § A9 % W R TN
F %t | WAL FE §, ¥ oA g
2 gz gm o A@fFA FO AT & FEE
et g fR A & |ara g9 & T8A A a3
S ETadr 7= o7 98 faaw % @ Q) fame
= afz # nfawr & fam gw mdan
FET FL |

AMR. SPEARLER @ 1 have  got two
resolutinns helore me but none of them
I can allow. One is by Mr. Krishna

SIIRT KANWAR LAT, GUPTA @ I
have also given notice of a resolution,

MR, SPEAKER : I will come to
hat,

T.et me first dispose of MNr.  Kanwar
Lal Gupta’s.

Mr. Kanwar Lal Gupta bas given
notice of a resolution before Mr. Sathf:
withdrew  his  resolution  saying—this
is what he says :

“That nuwspapers indicate that Mr.
Sathe is likely to withdraw is  resolu-
tion..........

SHRI K. MAYATHEVAR (Dindi-

1): T am coming all the way from
Madras only for this. He should be
held responsible forr this.
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AN HON. MEMBER : He must pay
for your air ticket.

SHRI K. MAYATHEVAR : I am
going to sue him in the court.

MR. SPEAKER : I havc got three
resolutions before me.  The first rcsoluuon
is by Mr. Kanwar Lal Gupta saying :

*“ This House disapproves the conduct
of Shri Vasant Sathe in not moving
the resolution listed in item 6 of
the List of Business taking into
account that Shri Sathe and some
of his Party colleagues have pressed
for a discussion of the resolution
and the Business Advisory Com-
mittee had, at their request, re-
commended fixing up a special
sitting of the House on Saturday,
the 12th August, .

““ This House is further of the o pinion
that the aforcsaid conduct of
Mr. Sathe is beyond doubt that
charges of corruption referred to
by himn are baseless and need no
enquiry of any kind."”

This is one Resolution.

The sccond Resolution  is given by
Shri Amrit Nahata and Shri  Krishan
Kant.

* This House wishes (o espress its
grave displeasure and to reprimand
Shri Vasant Sathe,  who, having
given notice of moving a motion
before the House and then having
refused o o so, has commitied a

grave contempt of the House *.

This iz tha seeond Resolution.  The
third one is by Shri Ram Dhan :

“*This House wishes to express  its
grave displeasure and to reprimand
Shri Sathe who, having given a
notice of moving a motion before
the House and then having refused
to do so, has committed a grave
contempt of the Ilouse.”

Befors I go into the Resolutions, I
will dispose of the contentions raised up
till now. Shri Gauri Shankar Rai and
Shri Kanwar Lal Gupta raised an objection
to the admissibility of the Resolution in
question.  (Interruplions). These objec-
tions neccd not be considered now. They
did not press their ohjections.  Morcover,
these objections become irrelevant in
view of the withdrawal of the Resoluticn
by Mr. Sathe.
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SHRI DINEN BHATTACHARYA :
It wasnotimoved. Lethim first move and
then apologise before the House and
then it will be withdrawn. (Interrup-
tions).

MR. SPEAKER : Mr. Saugata Roy
and Mr. Unnikrishnan have  moved
under Rule 388 to suspend Rule 180, sub-

clause (i).

SHRI RAJ NARAIN (Rai Bareli): Is
it for future ?

MR. SPEAKER : The suspension
prayed for is not permissible under the
rules because there is no Resolution
before the House. Moreover, I am not
very clear whether Rule 388 applies only
to motions or also to Rcsolutions. It
applics to motion and not resolution
under our rule. Resolution is separate
from motion. They are dealt with
scparately. I nced not go into that
question at this stage as I think that the
suspension prayed for is not permissible
under the rules, though they are justified
in mentioning that a great deal of in-
convenicnce has been caused by sum-
moning this House on a holiday and
making the Menibers come from distant
places,

SHRI{ VASANT SATHE : No, Sir.
They ecame here because  they have
another Resolution  ( [afermplions) under
item No. 1. They came only for the
motion  on floods.  (nterrnptions).

MR. SPEAKER : T do not know.
T am only referring to this.  (Interrep-
tions).  When notice of this Resolution
was givien, both by My, Sathe and Mr.
Stephen, the Leader of the Opposition
came and said that this Resolution must
be taken up for discnssion at a very carly
date. [ thercfore placed the matter
before the B.ALC. despite the fact that not
sufficient time was available for discussing
new resolutions in view of the ealender of
work.

Taking into consideration the im-
portance of the resolution, the Business
Advisory Commitice  thought that we
should sit on a holiday and cispose of
this resolution.  The meeting was there-
fore called mainly to consider this Re-
solution.

Tt is aalv after we decided to discuss
this Resolution that we thought that some
time of the day might be made available
for another Resolution relating to Floods
in Northern Tndia. (Interruplions).
Please don’t disturb me when T am giving
my ruling. I did not say, it is not im-
portant. Even if Mr. Sathe had informed

me yesterday or day-before-ye sterday that
he had no intention to move the Resolu-
tion, we would then have robably
countermanded the sitting. The other
motion could have heen taken up on
some other day. (Interruplions).

I am surc scveral hon. Members
must have come from distant places for
attending the meeting......

=t waw W™ : : &
T T 4
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MR. SPEAKER Therefore, I see
force in the observations of  several
Members of the Housc when they say
that they have been greatly inconvenienced
by the Motion not having been with-
drawn earlier, if Mr. Sathe really wanted
to withdraw it.

In cases of this nature it is but proper
that hon. Members of this House must
look to the convenience of others also.

Moreover, this is an extremely im-

rtant Resolution—more  particularly
in view of the fact that the jurisdiction
to deal with it under Section 3 of the
Commissions of Inquiry Actis exclusively
that of this House. ‘This House has now
been  deprived of the opportunity of
discussing this matler on a technical plea
taken  under Rule 180 (1),

SHRI VASANT SATHE : I have a
substantive right—right as a Member.
It is not a technical plea or a procedural
thing. It is a substantive right. There-
fore, please don’t say “technical’....

MR. SPEAKER : 1 do think that
the rules in this regard require to be
modificd, so that the Touse may not be
deprived of the opportunity of discussing
important motions by manoeuvres by one
party or the other.

Now, having considered this matter,
I do not think I will be justified in con-
senting to the motion of Shri Saugata Roy
and Shri  Unnikrishnan for suspension

of Rule 388.

Now. I come to these Resolutions given
noticc of : These Resolutions have not
mentioned the rule under which these
Resolutions are to be moved.

SHRI SAUGATA ROY : You please
hear us....

MR. SPEAKER : I am hearing
everybody,
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Thnerzfore, I woull like to be satistied
how it is psrmissiblz for mz to admit
this Resolution.

I will naw call avrn one by on-, all
thos= wan have given notier. ...

SHRI GAURI SHANKAR RAL : 1
wish to make a subumission, ., .

MR. SPEAKER : You have not given
-any notice.

SHRI GAURI SHANKAR RAI :
I am on apaintoforder. [ can give you
-my opinion how you can handle it....

MR. SPEAKER : There are others
who are more comp‘tent, who have
iven notice. So, that point, how that
=solution can b almiuted, must first
b: m:ntioned by those m nbers. Now,
Mr. Amrit Nahata.

SHRI AMRIT NAHATA (Pali):
Sir, you yoursell, in your Larned ruling,
have explained th: circumstances in
which this Motion cams= uplbefore this
House.

Sir, th= hon, L-adzr of the Oppasition
and Shri Vasant Sathc, hoth, impressed
upon you about the urgency of this
motion. The Business  Advisory Com-
mittee gave sp-rial tim:* for discussion
-of this Motion.

‘Tais Houss was sum noazd to sit even
on a.... ([nterruptions)

MR. SPEAKER : I want to know
the rule under which T can admit it
(Interruptions).

SHRI VASANT SATHE: T have
withdrawn it. After that, [ am withdraw-
‘ing myself. After this, if you want to
hcar anybody...... (Interruptions)

MR. SPEAKER : Mr. Nahata.
SHRI C. M. STEPHEN : What is

now going on. is a most unprecedented
procadure. There is a mation, and you
call the Membsr. The Member said,
“T am not mo.ing the motion.”  Nor-
mally, this must be the end of it. A
whole round of discussion went on,
and now, certain motions  you read
out which would be in the character of a
breach of privilege or contempt of the
House.  You have @t to decide whether
an excrcise of the right of a Member in
declining to move a motion, is a breach
of privilege or not. Now you want to
hear, There is nothing to hear about
this. You are now proceeding and giving
« toram for persons o speak whatever
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they want to. You are bchaving in a
manner which we cannot normally expect
of a Spcaker. (Interruptions). So, if they
want to speak, they can speak. (Inier-
ruptions) 1 would like to know what is the
next stage you are proceeding to. We
also want to know what is the next
stage you are proceeding to.  You have
now called Mr. Amrit Nahata. He has
started spcaking. What is the matter
he is speaking about ?

MR. SPEAKER : The motions be-
fore me are not privilege motions.  There-
fore, they do not fall under rule 222.
They are substantive motions ; and I
want to know how they are admissible.

SHRI CG. M. STEPHEN: For a
substantive motion. there is a method. 1t
can only be under rule 184, Tt must
come under..,,

MR. SPEAKER : That is what I am
asking.

SHRI C. M. STEPHEN : No, no.
That cannot be the excuse, ltcan be by
a specific rule and notice is necessary.
You cannot foist a motion, and to decide
whether a motion is admissible, carry on
a discussion. That ix what you are
allowing. Do you mean to do like that ?
I would like to know. There are cer-
tain procedures. The motion must come
before the House. 1t must go  through
the Business Advisory Committee. You
must decide its  admissibility therc.
(Interruptions) Not here. Not here.
The admiissibility of the motion ?  Not
here. Has it ever happened ? (Inlerrup-
tions). We will not allow this to happen.
We will not allow. We will not allow.

At this stage, Shri C. M. Stephen and some
other hon. Members came  to, and stood in the
well of the House.

MR. SPEAKER : Mr. Nahata.
(Interruptions)

SHRIC.K.JAFFER SHARIEF : You
are cstablishing a new procedure.

(Interruptions)

SHRI1 C. M. STEPHEN : No Sir, no,
Sir. You do what you choose. No, no.
We will not allow this. Youdo what
yvou do ? There is a limit, There is a
limit.

(I'nterruptions)

MR. SPEAKER : Therc is a rule.
Rule 184, Please read it. Whether I
consent or not is a different thing. The
rule is there.

(Interruptions)
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MR. SPEAKER Order, order.
TFhere is rule 184. The question whether
1 consent or not is a different matter,

Shri Nahata.

({nterruptions)

MR. SPEAKER : I am asking Mr.
Nuhata to speak.

SOME HON. MEMBERS: No.
(Interruptions)

MR. SPEAKER : Rule B4 s
€re.
(Interruptions)

MR. SPEAKER : The Leader of the
Opposition is under wrong impression,
It was given to the Secretary........

(Interruptions)

MR. SPEAKER: I am hearing
him under what rule it should be done.

(enterruptions)

_MR. SPEAKER : Leader of  the
Opposition, I am clarifying the position.

(Interruptions)

MR. SPEAKER : You don’t hear
me. How can I hear you ?

(Interruptions)

MR. SPEAKER : The motion was
glven to the office. It has been given
to the oflfice.

(Interruptions)

MR. SPEAKER : Why don’t you
hear me ? You are trying to dictate
to me !

(Interruptions)

MR. SPEAKER : I am hcaring them
oily on the admissibility. I am not
hearing them on any matter other than the
admissibility. ‘How that resolution is
admissible ' —only on that I am hearing.
Beyonl that, I am not hearing them on any
point. (Interruptions) I won’t allow any-

thing. . ..(Interruptions).

SHRI C. M. STEPHEN : I want to
make a statement. I also have some
right. (Interruptions).

MR. SPEAKER : You also have a
right. I too have a right. Please hear
me fiest. I make this very clear. I am
not hearingany Member on anything other
than the admissibility. Nothing more.
If anything else comes in, I will expunge
from the record.

SHRI C. M. STEPHEN : I rise on a
point of order.

MR. SPEAKER : Point of order
against me ?

SHRI C. M. STEPHEN : No.

MR. SPEAKER : I make it ve
clear. The resolutions have been m
here. I want to know how they are
admissible, Beyond the admissibility. .

SHRI SHYAMNANDAN MISHRA:
(Begusarai) : Given notice of, not

moved. (Interruptions).

_MR. SPEAKER: Becyond admissi-
bility, T am not hearing anybody. I
am only hearing on the admissibility, If
I feel inclined that it is admissible, I
will call upon the other side also.

SHRI C. M. STEPHEN: I rise on a
point of order. My point of order is
this. There are definite rules, where-
under only matters can come up in this
House. Matters as are listed in the list
of Business only ean come up and nothing
else can come up before the House.
There is no other rule. For a motion to
comeup before the House, there arecertain
methods. The method is, a specific notice
has got to be given to you through the
Secretary-General. You have got to
decide on the admissibility. Neveér has it
happened in the history of this House when .
the admissibility of a motion is discussed
on the floor of the House. You have got
to decide it in your Chamber. Now,
three motions have becn given. You
have stated it out and you have called
for opinions. Under what rule, I do not
know. Under no rule, the admissibility
of a motion, such as the one here, can be
discussed here at all. Therefore, that
is withoutrule. May I submit one thing?
When we declined to move this resolution
normally that should have been the end
of the matter. (Interruptions) There was
no other business in the House. But under
the gusise of something or other, speeches
arc being made; we Dbear with it. I
kept quict, silent.. ... ..

SHRI DINEN BHATTACHARYA:
No, no.

SHRI C. M. STEPHEN: It went to.
that extent. But when 1 rose......
gnu'rmp!t'ou] It is el®mentary that an

pposition, however, small, must have
its say on the floor of the House. When
the Opposition rises, if you are shouting
it down, then the Opposition has no
place. You are now driving us to a
corner. (Interruptions) Not you, but the-
whole proceedings here is driving us to.
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a corner. May I say, we may be small in
number, but we have gol an authority
or right to have our say here. T tell you
I swear by God, I will fight if we are
driven to a corner,

Minister—in this case, the Ministry of
Parliamentary Aflairs—as he may consi-
- dernccessary, that thematterisurgent. ...

MR. SPEAKER: That is about a short
duration discussion. That has nothing
to do with this.

The point of order i3, the admissibility

of this motion cannot be discussed on the «ft g Fq ATCOM  grEw | HEqe Hardy,
floor of the 1loust. You can consider it

in the Chamber and give your ruling ¥ 3498 oW
amber ar e you , h I i 3 T
put it under *‘no date vet named' motion, q R | W 9 H & fr W
bring it before the Business Advisory Com- qETa il Fﬂ'fﬁ_ T ﬂﬁ T "I B
mitiee and then bring it here.  There is Sed dgam & faza wEm fF oy @b
::1: :"|:111'_.1 \_\]'}';i:'h Ip::rmil:‘:t dis(‘tu::}-im;iun 111}: oY, F WA TG gEA | S TEATT ® ABH A
missibility of 2 motion on the Hoor o LIRE ez
the House. 1 rise on a point of order T Wﬁﬁ A T"a g"ﬁ'{‘ a ?qm.-
e L e st o 7 et a7 e @, A
97 Y Tm @egwa § 1 AfE (vowEm)

(Interiuplions) . .
MR. SPEAKER : This has nothing 1o

=t TEA AT wUT ¢ WU LT ATF ATET do with it. Rule 349 is about maintairing

‘lﬁom&ﬁwwa,ﬂ i silence. -
% ot s gan &, 3 F AR AT @ ot g 3w AW arew & fww 349
® g s gar g fF Fura q@i # 3@ FT W T 9 % A a7 T T A 9o @
ﬂ'aﬁﬁmwmmﬂwamgn’ft?f{h‘ f | AO @mEz A% AET § | HEA R AT

W FEAE @, 99 & AN @iz HTE WTE]
T FT AT TF & | o

fram 349 Fr Fama 9 F A=A nuq"rml:i

o foran &, TER Y e T A E
e (SmEET) ...

MR. SPEAKER: There is no point of fag  qe7 & g @1 F& | A=W for =
order; I do not allow it.  We are on a # ox % g £y #fama & faaw a40, T
3;2';:3111 motion,  {Interruptions). Don’t 9 & A FILAT FIHE  FIAT E ‘ﬂ% FEAT
g f%wa fragmaer & fraw @7 91 Seeam
foqr T § 1 9@ Sedww gy sran § @ wEA
§ =EEeqT @ @A F1 AI9ET T ) WG
Tg ATEq1 JqAM7 W@ § 7 a4 gIeardi §1
4T FT gFG § | (swwer)

SHRI KRISHAN KANT: I want to
speak on the point of order raiscd by Mr,
Stephen, so that you can proceed with
the other thing,  Hehassaid thataregular
motion has to be given through the Seere-
tary and then you decide; it cannot be
decided in the House. According to rule

(Interyufsions)**

SHRI1 GAURI SHANKAR RAI:
A piquant situation has arisen today in
the House. The Leader of the Opposi-
tion in the most disgraceful manner has
raised a question. 1 am not going to talk
anything about that. But the thing is
that the House stands duped and de-
ceived. There is a rule: 1 tell vou what
is the rule. There is rule 38 regarding
residuary powers of the Speaker. The

position has come to be that on a very
important matter of discussion. they have
just sabotaged the discussion. It is very
clearly proved that they have misucd the
‘Housc. ... ..(Inlerruptions)

"MR. SPEAKER: I am not allowing
that. Don’t record.

SHRI GAURI SHANKAR RAT :#*

DR. SUBRAMANIAM SWAMY :
I draw vyour kind attentton to rule 194
‘which says :

“‘If the Speaker is satisfied, after calling
for such information from the mcmber
who has given notice and from the

185, T have given notice of the motion
under rule 184 to the Secretary, We
gave it here, and it was handed over to
you. It has been regularly given through
the Sceretary to the Speaker. Now, what |
T am saying is this. Rule 184 says:

*‘Save in so far as is otherwise provided
in the Constitution or in these rules, no
discussion of a matter of general public
interest shall take place except on a
motion made with the consent of the
Speaker.”

I have given this motion through the
Secrctary for your consent and you, in
your pleasure, have asked whether it is

®*Not recorded.
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admissible or not—to make up your
mind. Therclfore, what 1 .say is that
Mr. Stephen’s point of order should be

rejected . ., ..

MR. SPEAKER: Tell me how it is
admissible, under what rule,

'SHRI KRISHAN KANT: I was only
confining mysclf to the point of order
raised. . ..

SHRI C. M. STEPHEN: The notice
must have been given, under rule g3z,
before 10 Q'Clock.

SHRI KRISHAN KANT: Rule 186
says:

“In order that a motion may be ad-
missible, it shall satisfy the following
conditions, namely;—

(1) it shall raisc substantially one
definite issue...."

This motion that 1 have given raises onc
substantial issue—to express its grave dis-
pleasure and to reprimand. ...

MR. SPEAKER : You are complying
with that. But vou have not com 1'
with the time stipulation. Tt must have

been given before 10 O'Clock in the morning.

SHRI KRISHAN KANT : Mr.
Saugata Roy's motion was taken up and
discussed. .

MR. SPEAKER : No motion can
be taken up unless notice of that has been
given before 10 O'clock in thc morning.

SHRI KRISHAN KANT : Mr.
‘Saugata Roy's motion was taken up.

MR. SPEAKER : How do you come
in ? The rule provides that for all
substantive motions, notice shall be
given before 10 O’clock.

36 hrs,

SHRIRA]J NARAIN : By suspending
the rule, the motion can be taken up.

MR. SPEAKER : For that notice
should come. N

SHRI KRISHAN KANT : Under
Rule 184 it shall be restricted to a matter
of recent occurrence. What has happen-
ed in the House and what they have done
is a matter of recent occurrence.

MR. SPEAKER : That may be good
reason for you.

SHRI KRISHAN KANT : That is
why I want under Rule 184 you decide
about the admissihility of the motion in
the House itsclf.

MR. SPEAKER : That is a good’
reason for you to cume with a  substantive
motion according to the Rule. DBut it
does not arise.

Dr Subramaniam Swamy : Pleas: see
Rule 333. This is not an ongmal mouon,
this is a contingent motion . =t

MR.SPEAKER : No,no. Itisnota

contingent motion.

SHRI K. RAMAMURTHY (Dhar-
mapuri) : I am on a point of order.
What Shri Saugata Rov and Shri Unni-
krishnan have given notice of is for sus-
pension of the rule. What Shri Krishan
Kant has given is a substantive motion,
and it comes under Rule 332 and it can
be taken up only on Monday and not
now.. ... Inlcrruptions).

SHRI SAUGATA ROY : Regard-
ing admissibility, rule 186 gives the cri-
terion.But the point made by - Mr. Stephen
that the admissibility of the motion must
lljn* decided by the Speaker in-this Cham-

er. .

MR. SPEAKER : That may not be
correct.  Many times it has been decid-

ed here.

SHRI SAUGATA ROY : Rule 187

says :

““The Speaker shall decide whether a
motion or a part thereol is or is
not admissible under these rules
and may disallow any motion:
or a part thereof when in his
opinion it is an abuse of the right
of moving a motion or is culculat-
ed to obstruct or  prejudicially
affect the procedure of the House
or is in contravention of these
rules.”

So, nowhere it says where the Speaker
has to take a decision, wheher it should
be in the House or in lhc Chamber.

I am not going into the merits of the
case. Ifthe question isabout the contempt
of the House committed on the floor of
the House, nobody comes the next day
and gives a notice. The House has to
take notice ofany contempt ofit summarily
and immediately And can accept a motion
or cannot accept a motion regarding that
contempt of the House. it is a matter
which happened just now. So, all I
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[ Shri Saugata Roy ]
wanted to say is that there is nothing in

the rules which prevents you from ad-
mitting it.

MR. SPEAKER : No notice under
Rule 222 has come to me.

SHRI KANWAR LAL GUPTA :
I am strictly on the admissibility and I
will not take any other point.Sir I agree
with Mr. Stephen completely. If you
see rule 332 1t requirs that the notice
shall be given before 10 O’clock. So far
as | am concerned, I gave the notice. .
before 10 O'clock and that is there and
your office will bear me out that you re-
ceived the notice before 10 O’clock.

Now, Rule 184 says :

““Save in so far as is otherwise pro-
vided....” My notice...

MR. SPEAKER : Your motion is a
centingent motion. Under what rule
can I admit a contingent motion ?

SHRI KANWAR LAL. GUPTA :
You kindly listen to my submission, Sir,
I gave the notice before 10 O’clock.

Mr. Speaker : Quite right.

SHRI KANWAR LAL GUPTA :
That condition has been fulfilled. Now,
it should be a matter of public importance.
It 18 a matter of public importan ce and
Section 3 of Commissions of Inquiry Act
Says 1

‘“Either the appropriate government
shall be satisfied that it is nece-
ssary or the House of the People
or, as the case may be, the State
Legislative Assembly shall pass a
resolution, the inquiry should be
into a definite matter of public
importance.”’

These are the two conditions and you,
Having been a Judge of th Supreme Court,
krtow K.B. Sahay’s case, AIR 1969,
Sopreme Court 258 at page 260 and
Bakshi Ghulam Muhammad’s case, AIR
1957, Supreme Court 122 at page 128.

There they have clearly said that it
in only the House of the People who can
decide about the enquiry.

MR SPEAKER: This is not a point.
You come tothe admissibility.

SHRI KANWAR LAL GUPTA
Therefore it is a matter of great public
importance. I gave this notice in time.

MR. SPEAKER : Quite right. Your
contingent motion says if he withdraws,
How is it permissible ? Under which
rule ?
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SHRI KANWAR LAL GUPTA :
Let me read Rule 184.

‘‘Save in so far as is otherwise
ed in the Constitution or in these
rules, no dicussion of a matter of
generat public interest shafl take
place except on a motion mede
with the consent of the Speaker.””

Of course, I agree, it is you who should
decide finally. Butitis a matter of public
importance because this matter was con--
sidered in the Rajya Sabha.

MR. SPEAKER :
that.

No Body disputes

SHRT KANWAR LAL GUPTA :
So, my motion is before you. Read Rule
185.

“‘Noftice of a motion shall be given in
writing addressed to the Secre-
tary-Genral”’.

That also T have fulfilled. You read
Rule 186.

“‘In order that a motion may be
admissible it shall satisfy that
following conditions ; namely :(—

(i) it shaH raise substantially one
definite issue ;

(ii) it shall not contain arguments,
inferences, etc. etc.

(iii}) it shall not refer to the conduct
or charter of persons except in
their public capacity;

(iv) it shall be restrited to a matter
of recent occurrence ;

(v) it shall not raisc a question of
privilege,’’ and so and so fcith.

So far as Rules 184, 185 and 186 are
concerned. I have complied with these
conditions, Now come to 187.

**The Spcaker shall decide whether
motion or a part thereof is or is
not admissible under these rules
and may disallow any motion or
a part thereof when in his opinion
it 1s an abuse of the right, .. .*"

You are quite competent to disallow
my whole motion or apart thereof. So, I
have complied with all the rules. I have
fulfilled all the rules. I gave a notice and
it is before you. But it is a matter of public
importance and, particularly because
this issue was raised in the Rajya Sabha and
there is a recommendatory position; they
are nota final authority.

Inquiry Commissien [ ]
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Therefore, may I requst you to accept
my mation and allow me to move it ?

That is all.

MR. SPEAKER : 1 shall dispose of
the matter raised by Mr. Kanwar Lal
Gupta. Shri cupta’s motion is a contin-
gent motion. It anticipates a discussion.
I am disposing of some other matter,
(Interruptions).

SHRI SHANKAR DEV (Bidar):..
*8(Interruptions).

MR. SPEAKER : Don’t record.

SHRI RAM DHAN (Lalganj) : Sir,] am
on a puint uf order.

MR. SPEAKER : s it on Mr. Gupta®s
motion ? Shri Gupta has given a notice
in the morning. But it is a contingent
motion which, under the rules, is not per-
missible.  Further, the motion is violative
of Rule 186(ii). Hence the consent is
refuscd,

SHRI AMRIT NAHATA : Sir, my
subrission is this .,

MR. SPEAKER : | am hearing fust
those who gave resolutions on this point,
how they are admissible.

SHRI AMRIT NAHATA :  Sir, the
only objection of Mr. Stephen 1o the
admissibility  of my Motion is that it was
not given notice ol helure 10 O elock.

Now, Sir. there  are certain motions
which, in the  wvery nature of  things,
just cannot follow this particular rule. 1
give vou certain examples,

Suppose a Member wants to move
a closure motion.  Would he need 1o give
any notice of it before 1o o'clock ?

MR. SPEAKER : No.

SHRI AMRIT NAHATA : Supposc

a Motion is moved for extension of time of

the House.
MR. SPEAKER : He does not give

notice,

SHRIAMRITNAHATA : Therefore,
first, it should be taken for granted that
all motions invariably need not be notified
before 10 o'clock.  This is my first point,

My second pointis this: My motion
relates to an incident that has happened
in this House. of which I had no prior
knowledge.

Thirdly, it is in Logical pursuance
of your own ruling and it is in pursuance
of the feelings expressed by the Leader
of the House.
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Lastly, Sir,youhad already called me to
speak on the Motion ....

MR. SPEAKER : No. no. only on
admissibility. I am not calling for anything
else. You are making a mistake ..

SHRI AMRIT NAHATA : Time
factor is not relevant because it has arisen
on an event that has taken place in the
Tlouse, two hows ago.

MR. SPEAKER : Ram Dhan...

SHRI1 KRISHAN KANT : 1 have
onc submission to make. I would not
like you to dispose of thismotion if it is
to be rejected 10 the point of 10 o’clock
alUmissibility. Tt may be taken up on
Monday...

MR.SPEAKER : Youran gve notice.
sSame notice you can give. 1 have to place
it before the BAC.

=5 TWER @ WEQW gy, O |
TE T NIVAdEi 38T & IAX FWIRE ...

MR SPEAKFER :  Let ws come to admissi-
bility.

SHRIRAM DHAN: lam justgiving
vou an example about admissibility of a
Motion.

Suppose Mr. Stephen, Leader ot the
Opposition throws or hits by a paper
weight lying on the Table of the Heuse.
{interruptions) Please allow me. 1 seldom
speak.

SHRI C. M. STEPHEN : Tam unlike
you, Sir, he presumes oo much.  Why
doyoumisrepresentme ?

MR.SPEAKER : [ have already ruled,
Mr. Ram Dhan.

SHRI RAM DHAN : I say ‘suppose’.
Then, I withdraw it, and 1 say, suppose
a Member does it ; or T may do it ...

MR.SPEAKER : 'I'hatisnot on admi-
ssibility. Let us come to admisisbility.

SHR1RAM DHAN : Letme have my
SRY.

uTT W OB GA |
s w7 #ifeg e e e ey o g

w7 %, TS FT HAFL L A1 T §H AU
@ar ...

*Not recorded.
2290 LS—4.
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MR. SPEAKER : I am removing
everything other than admissibility.

M gwak: AT ZA AT D WA 605
qrAt A AAR 7 a3 A AT wgA AT
THE ...

_MR.SPEAKER : Thisisnot admissi-
bility, Mr. Rim Dhan. No, I am not
allowing.....

SHRI RAM DHIAN : Why ?

MR. SPEAKER : Thisis not about

missibility of th> motion. [ hava called
you to spzak only about the aimissiblity
of the motion.

St awew @ wa wAr 6y Fr% oar feafa
T3 gri, s aaa @ifve,  wgresy fram
gwwqmﬁ TqeaT ©fFT F AT BF

:

MR. SPEAKER : It does not matter.
I can stand it.

ot UAIT : gA  ArfAg, AT qq ara

gfrr

t{fﬁﬁ?ﬁ]ﬁ &% far @1 Fan it = st
afuFrz 48 g % 99 & faars goa dem
& g ? gafay FawdFzmIgag ..

MR SPEAKER : It has nothing to
do with this

st TwEA g FIME fFzmrAmm
o™ WEX g , su A Gefe g 3ifaw o

MR.SPEAKER : Tamon my legs.
(intrrruptions)

MR. SPEAKER : Everybyly wants
to b» th~ Chairman hera, Now Mr.
Mavalankar.,

PROF. P. G. MAVALANKAR : As
yoa have rightly directzd, T amn just now
strictly o1 the qusstion of admissibility.
T am not giving expression about the con-
tents of the g motions that have bren moved
in the House not moved but read out by
my firiends, Mr, Krishan Kant, Mr Kanwar
LalGuptaand Mr AmritNahata.  Three
sets of rutes have bzen quoted. [ invite
your attention to rule 389, rule 332 and rules
184 to 188.

With regard to rule 389, it seems to us
and many of us I also som:times make
such mistakes that rule 389 talks about
uatimited residuary powers. I will not
real it out. The House knows it. In

this particular matter about admissibility,
we cannot have recourse to rule 389,
bzcause it deals with residuary powers.,.

MR. SPEAKER : When there is no
special power.

PROF. P. G. MAVALANKAR ... and
it does not deal with the reservior of
powers - The Speaker cannot go on
drawing from the reservoir, under rule
389. Otherwise, all the rules from rule 1
to rule 388 will become . meaningless and
infructuous, Rule 389 has a limited
purposc.

Now, rule 332 is not obviously adhered
to, as you have pointed out, and as our
friends also pointed out.

NowJI come to rules 184 to 188, I
must tell you frankly that although the
provocation for giving this motion may be
justified, the fact is that neither rule 184,
nor 184 onwards upto rule 188 gives any
power to any Member of this House to
move a motion suddenly like this and get
it admitted byyou. Because of what
happened to-day, they can certainly move
these resolutions or motions, if they like,
in a normal way ; then, you can put
it under rule 189 and print it in the
Bulletin. Then, if the House wants to
find time it can go to the Business Advisory
Cormunittee. Then it can discuss it, That
is my contention.

St AAY T ATt (w7 ): HAgAE
AEIRA, UHATA AT A 97 FEA1 @A § (@
FAT WY gTAT Safaa A0 g anfgw 0 H@
oY TF & GATET GeA R w5 4 1 gAY
T AL IALAN, 99 T A fawa F, qAFY
Hra aar arfag i qu a Ao A Sras3 &
o7 fem ard g T &5F 1 (30797 )
faqer arati &1 WYFAT A50 FF ITHT FZT ATAT
g arrrmaEt yArAT Ay feae
IT FT I3 &S F 1 AT IAACATIH
gar=rfze -

¥ umard agFgArATaAr ¥ waaar
Aifeq FFETFSTL AT FL0 (3q7T07)
X 7Zi 9T AT HY AN F, TLAVF qATE
73 9T AAr 7T FCAGT AR 3NAER
v Az F A A F ateaar sy
FL O

MUSPEAKER @ Youarzin the best
pasition to advise.

SHRI K.P. UNNIKRISHNAN
You have not hzard m: oa this point.

.

MR. SPEAKER : T will h=ar yau.
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ot T Arcraw ¢ HTAT, 57 /AT ‘l‘ﬂ‘-ﬁ'
It Wt dadia wqrd a3 IAR AT 45 §
frer swfy wafa s garar w1 af & agr 72
frar &< § —-srdar A ferrem #r aid
FWOE | A fAxg7 Fa0 Trgar §, AT
T TEATLAT ﬁ'@ﬂ'r‘aqwr #iFF arq aga &
AMGT W 740 X @ &

“AM- m":r, inwhose name a resolu-
ton slands on the List of Business
may, whea  called upon,
withdraw the resolution and
shall conlin= himself to a mere
statzn:nt to that effecl.”’

Tg QM@ | TgEwEtTEr | W #
TR qeAr war g f& ¥ osa fEEy
e F1 Few FC 7% § i ag woA &
FUARTAT FL 7

Why this discussion 21 ask von.

15 not on that

MR. SPEAKER @ It
discussicn.

st A AT AT §AT ZAA

qTEE

o wrze § o fr w7 e frer we fa,
AT FT0 39F 5T wrE wereer g 1 Arsa
?Jr arw 21 Arr feAr arye o frgoso

& garfaw qIA FETTH

A 3T AL f‘arm ied

IT BT ATTA 7 (71, A1 A0 AT 7z w3 f®

B0 ITR 1T 7% wrEaer WE T grmag A0 7

What are you going to do 7

TAANT TA AIA &I FTOTEIZ AAT 7F

wE A A

FgA AEAT § fr w3 A6 F:fwr T AAA

g, fagai

FOTFUOA AT Frar wfam,

qAF AR RT3 A wrarar Ffze o R
gza g fw omevar sToaTg A wd Ao,

tvq‘rﬂra ar AR kS
o7 FIOIT [ E
2T § A197 %raarrﬂﬁ;:

Let me hear ; Let me hear.

MR. SPEAKER : I have to do
you. Whaat can I do with prople
youwhoinsiston it ?

ot W AW ;& FEAT SR
It is a quution of admissibility g

g fas  #rfam,
| ATA ST qfTTEr 59

it to
like

F
w
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CG 9EATT ¥ A AGEAE 2 WY §F & Ye

o fager & gAT &1 w9 & N owma B A
TaTHT W AT &1 G g M fE gz

FTEATET AGY T AT |

MR. SPEAKER : I suppose you will
apply this rule to yoursself also.

ot T ATomw ¢ gRfA g 9T w3 A
faret & fF WwWag F s rEEEAF 7 AW

.

g foud w@aza w1 waiar 1T afwn dfo
@1 T g & 1 ag A W e
T & frafoegz dager R anjiew
g7 W § WRgw i gga AT
9T AT, TR qANRIER 99 o7 |E | 9§
wrf afrgz 1w a@ & = AW

menlmfﬂ'wgﬂm | afe A i,
g f& o aed FYagiar s s gifaa fad
‘Eaﬁwmﬁﬁaaaaﬁrahﬂrwwaaw
’qmﬁm‘ﬂ SCIEURC U IR L
IET & Wredi & s wem g fF 3% sz wT
mA f1 FGT TEE@ Gl T wETE
Agr 41 1 & AUEy aOE & 00 & W A
aigar g feem safidrag, agwarﬁ' &
aw‘w‘nnm«.wa‘ea{}mmm &, SHHagd
et TEr 2, AgAA &I waizl fowsf ag
gidr | simeTAT €, 98 fenam fanragarg
Alsa agnd &1 fesdmm fkad sraewm
T3 g

MR. SPEAKER : 1 agree with you
NMr. Raj Narain ; we have 1o remind cur-
selves of this,

SHRI K., UNNIKRISHNAN @ 1
have great aflection for Raj Narainji bat
bring lectured 1o by a Momber who has
himsell been baulod wp for miisconduet
was 2 bit too much, Anvhow, this s an
extrin-ordinary situation. “Lhe House s
responding to an cxua-ordinary siteation
for which there has beon no pnn(hllt
The issuc arises U) whether notice 15 in
order,  whether 10 2 Memiber has given
notice it could be wken up lor diseussien,
(2) what does itrelate to and (3) whether
it is a motion or resolution. There is a
substan tial  diflerence  between motion
and resolution, The contents are also
very nnpurlant hecause if it is a privilege
issuc, it"has to go, to procced from 222
onwards. But there have been occasions.
in dealine with strangers in the House, in
dealing with disorderly conduct by
people in the visitors' gallery; T recall
there had been a number of  occasions,
when the House discussed these motions
and come to a conclusion; not onmly that
but also sentenced peopic. Ther= have
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[K. P. Shri Unnikrishnan
been numerous such examples such as
throwing leaflets found in ion of
bombs, etc. That is a different issue.
What has happened there? A situation
arose which could not have been forecseen
earlier except by you and by the Leader
of the House who were in the possession
of a letter or a document sent by the
member in whose name a statutory resolu-
tion was standing in the list of business.
The House was taken by surprise. The
House was responding to the situation.
Now the question is whether it constitutes
a privilege issuc because it is misconduct
or whether it is simply an issuc where the
House can itsell dispose of the conduct
of a mmber which is unbecoming and
derogatory to the dignity of the House.
But even if a motion of this kind is given,
I think you can only accept notice. The
question of raising it before 10 o’clock
does not arise because the occurrence of
this misconduct or whatever it is happened
only after 2 o’clock. The House was
surprised. The members responded to
the situation. So, the question of giving
rarlier notice does not arise. It depends
upon whether you regard the content of the
resolution,i.e.theconduct of the member
basically as a matter of privilege or the
Housc wants to cxpress its disapproval,
because you cannot take away from the
House also its basic right. The House
has a right at any time to suspend the
rule. The House has a right to do any-
thing with it but not you. 1 agree with
Prof, Mavalankar that you cannot decide
the issue under  rule 989. Basically the
reservoir of power is in the House itself
and only the House can decide, But
[ personally think that it would be better,
since you will be laying down a precedent
that you admit this notice and fix up a
time latter. That is the only guestion
that you have to decide.

SHRI EDUARDO FALEIRO
{Mormugao) : The incident  which
has triggered the present situation, namely,
withdrawal of the resolution by Mr.
Sathe has been most unpleasant for most
of us, if not for all of us. The question
that arises, is though the incident has been
unpleasant, whether a member can  be
censured when he takes shelter under
alegal right or a right which may be a
technical right.

MR. SPEAKER : I am only hearing
on admissibility.

SHRI EDUARDO FALEIRO : Rule
1Ho(1) says @

“A member in whose name a resolu-
tion stands on the list of business
may, when called upon, withdraw
the resolution, and shall confine
himself to a mere statement to
that effect.”
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So, it may be a technical right, buthe has
got that right. In such circumstances,
can he be censured ? I am saying, ‘no’
on the basis of a recent precedent, which
relates to the very resolution itself. If
you look at the resolution it says :

““T'aking note of the signed statements,
public utterances and Press
interview by Shri Charan Singh,
former Minister of Home Affairs,
published in the Newspapers on
goth May, 1978 etc. ete. and
in thenews magazine ‘Sunday’. .*"

The whole issue has therefore, arisen from
statements made in the press by the former
Home Minister and you ruled the other
day that there is no duty imposed on a
!\:{inistcr to make a statcruent in explana-
tion.

MR. SPEAKER : Tell me only about
admissibility.

SHRI EDUARDO FALEIRO : The
point I am making is, when a person has
aright, in that casc he cannot be censured.
Similarly the other day you ruled that a
Minister has a right to make a statement
or not to make a statement and he cannot
be censurcd for not making a statement.
[ am submitting that it might have been
improper in the case of Mr. Sathe,
namely, whathe hasdone. It was equally
improper for the Ministers not 1o come
before the House and not to disclose the
reasons for thier resignations.

MR. SPEAKER : You are guing
outside 3 that is not allowed.

SHRI EDUARDO TFALEIRO : I
amn linking the  two. The two former
Ministers exercised their right not to make
a statement and by passed the House,
You cannot have double standards. This
House cannot have double standards,
one for the Ministers and
others,

MR. SPEAKER : You arc noton the
admissibility at all. T allowed you only on
the admissibility. 1 am not allowing the
rest.

SHRI EDUARDO FALEIRO : 1
will be back on the admissibility.
When the right is there.

MR. SPEAKER : You have men-
tioned that.

SHRI EDUARDO FALEIRO :
However improper the conduct of the
Member, however improper the conduct
of the Minister, how can the House,
under the same circumstances, have
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two standards ? We cannot have double
standards. We cannot have one standard
for the ruling party and another standard
for the opposition. Therefore, under
these circumstances, however unpleasant
the conduct of Mr. Sathe might have
been, this motion cannot be accepted.

MR. SPEAKER : I have heard several
members about the motion.
(Interruptions)

MR. SPEAKER : No, it is for me to
decide. You have not given any notice.

I have allowed several Members on the
motion placed before the House. The
motions are not in order, as the same have
not been submitted to office before 10
A‘IM' in the morning, as stipulated by the
rules.

OMGIPND==L==23290 LS=22.9-78—=880

I do not think there is any substance in
the contention that ShriSathe has commit-
ted any contempt_ of the House. He has
exercised the right conferred on him
under rule 180 (1). Therefore,  the
question of contempt does not arise, If
any Member wants to move any substantive
motion, in view of the changed circum-
stances, itisopen to him to doitaccording
to the rules. The present motions do
not conform tot he rules. There fore, they
are rcjected.

The House stands adjourned till 11
AM. on Monday.

x6- g2 hre.

The Lok Sabha then adjourned till Eleven
of the Clock on Monday, August 14, 1978/
Sravana 23, 1900 (Saka)



